RATIFIED MINUTES OF MEETING No.15/18 dated 24.10.2017 OF
NORMS COMMITTEE-I (DES-I SECTION) HELD ON 23.10.2017.

(1) In certain cases the decision of the Norms Committee refers to the
Recommendations / Observations / Deficiencies received from the concerned
Technical Authority. Wherever applicable, a scanned copy of such document has
been placed at the end of the Minutes, in running serial orders. The concerned
firm may go through the same and respond accordingly.

(i) It is also informed that all applications/representations/reply to the Deficiency
letters etc. may be sent to Shri Darshan Singh, Additional DGFT and Chairman,
NC-1. The email address is: darshan.singh@nic.in and ncl.dgft@nic.in. All firms
are also requested to mail/send their present valid email addresses so that
correspondences can be made through email only.

The meeting No. 15/18 dated 24.10.2017 of the Norms Committee (NC-I) for the
licensing year 2017-2018 held on 23.10.2017 under the Chairmanship of Sh. Darshan Singh,
Additional Director General of Foreign Trade to consider the applications under Duty
Exemption / Remission Schemes (Chapter-4) of Foreign Trade Policy 2015-2020 /
Handbook of Procedure Volume. The following Members of the Committee were present in
the meeting: -

SLN | Name of the representatives | Room | Telephone No. Department
0 & their Designation No.
L Sh. K.K. Tiwari, IA 476 23062622 DHI, Udyog Bhawan
2. Sh S.K. Jain, D.O. 428A | 23063321 DIPP, Udyog Bhawan .
Extn.3318
23063166
3 Sh. S.K.Panigrahi , E.O 404 23061562 DGFT, Udyog Bhawan
Extn.265
“Case  No.:50/23/80- Party Name:BHARAT Meet No/Date:15/80- Deferred
ALC2/2016 HEAVY '\ALC2/2017 ‘
|| ELECTRICALS 24.10.2017
11 LIMITED < ,
. HQ ~ FileRLA File Lic.No/Date:0710088538 Defer Date:
" .01/80/050/00553/AM17/ :07/24/040/00084/AM13/ 30.05.2012 05.12.2017. |
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Declsmn : The Committee noted that the information furnished by the firm vide
" their letter dated 28.7.2017 sent to DEIT and 31.7.2017 for their comments. Case
|s Deferred to 05 12 2017

?

i

[Case No.:6/22/80- Party
ALC2/2014

— RLA SE————
01/80/050/00487/AM15/

‘Decnsnon The committee decnded to ratlfy the n
3V|de their 1D.No12/73/2017-TSW/2 dated 23.10.2017. as under :-

24.10.2017

18 09 2014

‘Aluminium scrap & 5 % recovery from Stainless Steel Scrap:
i

i

‘Name:ZENITH Meet ‘No/Date:15/80- Approved
PRECISION PVTLTD ., ALC2/2017

File LicNo/Date:0710106 |
07724/040/00209/AMIS/ 693 | |

|
|

orms as recommended by the DIPP

E

i%Quantltles of import items may be allowed as under after taking 15% recovery from

2

Quantity in Kgs af%

. [ Quantity in Kgs after | Sl. | Quantity in Kgs after SL.
| No | 15% /5% recovery No | 15% /5% recovery No. | 15% /5% recovery |
e 37776 27 104.66 53 24.24
12.  |35.01 28 110.40 54 |3.16
3 20.86 29 |4.10 55 62.91
| 4. 55.77 30 [4.21 56 105.50
5. [48.12 31 [ 84.73 57 | 44.84 |
6. 32.97 32 136.06 58 10.14
7. 454.12 33 14.51 59 388.46
8. 24.85 34 [ 4591 60 197.66
9. 20.76 35 1.15 61 319.57 é
- 110. | 11.65 36 |0.29 62 252.02
L1l [4.22 37 |6.11 63 27.97
| 112, |19.57 38 | 12.69 64 |38.76
| 113. [222.01 39 190.85 65 14.83
C 114, ]53.89 40 | 31.37 66 28.55 K
115. 169.97 41 253.42 67 17.33 ;
116. |14.11 42 107.56 68 17.44
117. 13.74 43 [ 145.80 69 |21.05
| 18. |57.23 44 | 303.91 70 19.88
| 19. | 358.60 45 122.67 71 122.43
20. | 580.73 46 |22.59 72 11.65
21. | 441.61 47 | 35.51 73 4.09
122. |12.33 48 | 27.97 74 6.16
123 110.50 49 | 4422 75 2.11
24. | 128.77 50 19.53 76 553.42
| 25 32.16 al 55.28 77 68.33
26 | 36.17 52 [7.07 78 215.57

RA concern may take further necessary action accordingly

2
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Case  No:11725/80-Paty ~ Meet  No/Date:15/80- Rejected'

. | ALC2/2014 Name:DYNAMATIC  ALC2/2017
TECHNOLOGIES 24.10.2017 |
; LIMITED : i |
HQ File RLA " File Lic.No/Date:0710106920 }Defef"baiesf
:01/80/050/00611/AM15/ :07/24/040/00263/AM15/ 10. 11.2014 05.12.2017.

3 Decision : The Committee noted that the def|C|ency raised by DIPP vide UO
No.12/36/2017-TSW/6 dated 16.05.2017 sent to the firm vide e mail dated
12.6.2017 and final reminder sent through e mail on 7.9.2017 and information
from the firm not received so far. It is decided to reject the case with direction to
the firm to pay applicable custom duty with interest for EODC.

" RA may take further necessary action accordingly .

ICase  No.:56/2/80- Party Name:VEE KAY ‘Meet  No/Date:15/80- Deferred
. |ALC2/2016 VIKRAM & COLLP  ALC2/2017
‘ 24.10.2017

4| HQ ~ FileRLA © File Lic.No/Date:0810134835 Defer Date: |
01/80/050/00059/AM17/ :08/24/040/00465/AM15/ [17.03.2015 05.12.2017.

Declslon ‘The Committee noted that the firm's apphcatlon has been sent to MSME
on 26.04.2016 for comments. Case Deferred to 05.12.2017..

Case  No.78/6/83-Party Name:ECOCAT Meet  No/Date:15/80- Deferred
. ALC1/2015 INDIA PVT.LTD. ALC2/2017
B 24.10.2017

;5 HQ o ~ File RLA " File Lic.No/Date:0510394421 Defer bate:ié
01/83/050/00408/AM16/ :05/23/040/00078/AM16/ 03.06.2015 05.12.2017. |

| Declsmn The Committee noted that the firm’s appllcatlon has been sent to MSME
" on 26.04.2016 for comments. It is decided that MSME may be reminded to
: exped|te thelr comments Case Deferred to 05 12 2017

Case No.:3/10/80- Party Meet No/Date:15/80- Deferred ’
. /ALC2/2015 Name:DYNAMATIC ~ |ALC2/2017
TECHNOLOGIES 24 10.2017
, LIMITED, | L.
6 HQ File RLA Flle L1c No/Date:0710108470 Defer Date:
-:01/80/050/00200/AM16/ :07/24/040/00119/AM16/ 06.07.2015 05.12.2017. |

; iDeclsmn The Committee noted that information furnished by the firm in response
" to deficiency letter sent to DIPP on 11.9.2017 for comments. Case is Deferred to

. 05.12.2017

wo Yo RE/K. P. SINGH

wg STy fady g
Deputy Director General of Forelgn Trade
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|Case

‘7

%

" No.:31/13/80- Party

lALC2/2015 Name:INJECTOPLAST
PVT.LTD
HQ File RLA

Meet

No/Date:15/80- ﬁDe'ferréd N
ALC2/2017 | |
24.10.2017 § %

" File LLic.No/Date:0610038194 Defer Date:
:01/80/050/00281/AM16// :06/24/040/00016/AM16/ [17.07.2015

05.12, 2017

Decision : The Committee noted that deflmency letter sent to the firm vide e mail on|

' 18.10.2017. . Case is deferred to 05.12.2017..
Case  No.:83/2/80- Party
ALC2/2016 Name:DYNAMATIC
TECHNOLOGIES
| LIMITED,
HQ File RLA

8

Meet  No/Date:15/80- Deferred
ALC2/2017
24.10.2017

File Lic.No/Date:0710108626 Defer Date:
01/80/050/00086/AM17/ 07/24/040/00168/AM16/ 19.08.2015
" [Decision : The Committee noted that, DIPP has raised def|C|ency vide their

05.12.2017.
1D

" No 12/67/2017-TSW/12 dated 12.9.2017, letter vide e-mail sent to the firm on!
18.10.2017. Case is deferred to 5.12.2017.

. Case

9]

No/ante: 15/80- ‘;Deferred' |
ALC2/201 7

" No.:1/16/80- [Party Name:GARDNER Meet
ALC2/2015 'AEROSPACE
PRANITA  PRIVATE 24.10.2017
LIMITED,
HQ File RLA

" File Lic.No/Date:0710108718 Defer Date:
:01/80/050/00286/AM16/ :07/24/040/00176/AM16/ [11.09.2015

105.12.2017.

aDecnsnon The Committee noted that the firm’ s reply dated nil has been sent to

MSME on 22.02.2016 for examination and comments.

| 05.12.2017.
Case  No.:79/2/80- Party
ALC2/2016 Name:DYNAMATIC
- TECHNOLOGIES
| LIMITED,
HQ  FileRLA

o

/

/

Case is deferred to|

Meet  No/Date:15/80- Deferred
ALC2/2017
24.10.2017

"~ File Lic.No/Date:071010886 Defer Date: |
:01/80/050/00082/AM17 :07/24/040/00197/AM16 8

05.12.2017 |
112.10.2015

Decision : The committee noted that as per the def|C|ency raised by DIPP vide ID
No.12/47/2017-TSW/15 dated 20.6.2017 letter sent to the firm by e-mail on|
31.7.2017 and final reminder sent to the firm on 18.10.2017 to furnish the
information. Case is deferred to 5.12.2017

Case  No.80/2/80- Party
ALC2/2016 gName:DYNAMATIC
1 éTECHNOLOGIES
LIMITED,
Y

Meet

No/Déte: 15/80- Deferred 7
'ALC2/2017
24.10.2017

// P.SiINGH
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S

e

HQ  FileRLA  File Lic.No/Date:071010886 Defer Date:
-:01/80/050/00083/AM17 :07/24/040/00199/AM16 7 05.12.2017
/ / 112.10.2015 l. ;
;Decision . The committee noted that as per the deficiency raised by DIPP vide |D%
No.12/47/2017-TSW/16 dated 20.6.2017 letter sent to the firm by e-mail on

~31.7.2017 and final reminder sent to the firm on 18.10.2017. Case is deferred to
| 15.12.2017 :

. |Case No.:25/2/80- Party Name:ALSTOM Meet No/Date:15/80- Deferred
ALC2/2016 'TRANSPORT  INDIA ALC2/2017 5
LIMITED 24.10.2017 (
HQ File RLA File Lic.No/Date:321007772 Defer Date:
:01/80/050/00028/AM17 :32/21/040/00079/AM16 4 05.12.2017 |
/ / 119.10.2015 ‘ ‘

Decision : The Committee noted that the firm's application sent to DHI on
27.4.2016 to DHI for their comments. It is decided to remind DHI for their
comments. Case is :Deferred to 5.12.2017. ’

Case No.:33/3/80- Party Name:S AND W Meet No/Date:15/80- Deferred
ALC2/2017 JEWELLERY 'ALC2/2017

3 PRIVATE LIMITED  24.10.2017 ;
HQ File RLA File Lic.No/Date:071010894 Defer Date: |
:01/80/050/00033/AM18 :07/24/040/00227/AM16 3 05.12.2017
/ / 26.10.2015 @

Decision : The Committee noted that the firm's application has been sent to the
.~ IMSME on 03.05.2017 for examination and comments. Case is deferred to
| 15.12.2017. ~

[

Case No.:81/2/80- Party Meet  No/Date:15/80- Deferred |
ALC2/2016 Name:DYNAMATIC | ALC2/2017

f 'TECHNOLOGIES 24.10.2017 | ﬁ
; LIMITED,
HQ File RLA File Lic.No/Date:071010901 Defer Date:
:01/80/050/00084/AM17 :07/24/040/00252/AM16 2 05.12.2017 |
/ / 05.11.2015

" [Decision : The Committee noted that the reply is received from the firm sent ’tow%
" DIPP on 23.10.2017 for examination and comments. Case deferred to 5.12.2017

Case  No.:2/2/80-Party Name:OPTIMA Meet  No/Date:15/80- Deferred
ALC2/2016 'WIRES PVT LTD ALC2/2017

| | 24.10.2017 |
HQ  FileRLA " File Lic.No/Date:341004168 Defer Date: |
:01/80/050/00005/AM17 |:34/24/040/00208/AM16 4 05.12.2017 |
;/ { g i

/ 19.11.2015

~ Ris/k. P SINGH
Deputy D'b tor : ’
L irector General of Forelgn Trade

| 99 154 ik
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%Decisiorim:“The Committee noted that the firm’'s application has been sent to the;
MSME on 29.08.2016 for examination and comments. Case is deferred to

5.12.2017

“Case  No.:14/25/80- Party Name:LARSEN & Meet  No/Date:15/80- Deferred |

e

ALC2/2015 TOUBRO LIMITED ~ ALC2/2017

| | 24.10.2017
HQ File RLA " File Lic.No/Date:031080034 Defer Date:
:01/80/050/00454/AM16 :03/95/040/00567/AM16 3 05.12.2017
/ v 20.11.2015 |

il')’e'cisidnwﬁ The Cdmmitfée ndfédu that “the 'cylﬁéfié:‘imé-nc'y lé&estenf to theifi‘rm videwe-z.

‘mail on 18.10.2017. Case is deferred to 5.12.2017.

. Case No.:82/2/80- Party Meet  No/Date:15/80- Deferred |
- |ALC2/2016 Name:DYNAMATIC ~ ALC2/2017 ‘ i
| TECHNOLOGIES 24.10.2017
| LIMITED, |
HQ File RLA File %Lic.No/Date:071010919 Defer Date: |
:01/80/050/00085/AM17 :07/24/040/00325/AM16 8 105.12.2017 |
/ v 23.12.2015 | |

Decision : The Committee noted that _deficiency raised by DIPP vide their
U.O.No. 12/58/2017-TSW /24 dated 01.8.2017. Letter sent to the firm through e
mail on 8.9.2017. It is decided to send final reminder to the firm to furnish reply |

failing which the case will be rejected without further notice with direction to pay|

t, applicable custom duty with interest of EODC. Case is deferred to 5.12.2017

Case No.:32/3/80- Party Name:REFORM Meet No/Date:15/80- Deferred |
ALC2/2017 'TOOLS PVT. LTD,, ALC2/2017

., 24.10.2017 ;
HQ File RLA File Lic.No/Date:021020641 Defer Date:
:01/80/050/00032/AM18 :02/24/040/00176/AM16 6 105.12.2017 |
/ ! 05.01.2016 é |

Decision : The Committee noted that the firm's application has been sent to the.
MSME on 03.05.2017 for examination and comments. Case is deferred to

- 15.12.2017.

|case  No.:72/2/80- Party Name:NIKHTISH Meet  No/Date:15/80- Deferred

'ALC2/2016 ENTERPRISES \ALC2/2017 ‘
24.10.2017

|, HQ File RLA ~ File LicNo/Date:311006587 Defer Date:

-~ :01/80/050/00075/AM17 :31/83/040/00144/AM16 3 105.12.2017
/ / 15.01.2016 : |
Decision : The Committee noted that the firm’s reply dated 01.09.2016 has been|
sent to the MSME (Chemical) on 09.09.2016. It is decided to remind MSME to

. expedite their comments. Case is deferred to 5.12.2017. S fQo THE /K. P. SINGH

eneral of Forelgn Trade
HEmaarad
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Case  No.23/14/80- [Party Name:VEE KAY Meet  No/Date:15/80- Deferred

EeALC2/2016 : VIKRAM & COLLP  |ALC2/2017

| 24.10.2017 ' &
HQ File RLA ' File [Lic. No/Date: 081013712 Defer Date
:01/80/050/00373/AM17 | :08/24/040/00340/AM16 |0 05.12. 2017
/ / 103. 02 2016

Dec1smn . The Committee noted that the firm'’s appllcatlon has been sent to
MSME (Chemlcal) on 04 10 2016 for comments Case is deferred to 5 12. 2017

e T

|

4

Case " No.:68/2/80- Party ~ Name:MINDA Meet No/Date:15/80- Deferred
;ALC2/2016 'SILCA ENGINEERING | ALC2/2017

PRIVATE LIMITED 24.10.2017 |
HQ File RLA File Lic.No/Date: 051039753 Defer Date: |
:01/80/050/00071/AM17 |:05/24/040/00541/AM16 0 05.12. 2017
I / 08.02.2016

Decision : " The Committee noted that the firm’s apphcat|on ‘has been sent to
MSME on 24 04 2016 for comments Case deferred to 8,12, 2017

iCase No.:67/2/80- Party Name:ECOCAT Meet No/Date:15/80- Deferred |
ALC2/2016 INDIA PVT.LTD. 'ALC2/2017

24.10.2017 ;
HQ File RLA File [Lic.No/Date: 051039754 Defer Date
-:01/80/050/00070/AM17 :05/23/040/00472/AM16 | 8 05 12. 2017 |
s,/ / 09 02 2016

Declslon . The ‘Committee “noted that the firm's applucatlon ‘has been sent to
MSME on 24. 04 2016 for comments Case is deferred to 5 12. 2017 :

Case No.:9/5/80- Party Name:MACO Meet  No/Date:15/80- Deferred
3ALC2/2016 '\CORPORATION (|ALC2/2017
INDIA) PVT. LTD,, 24.10.2017 ,
HQ File RLA File Lic. No/Date: 021020652 Defer Date
.01/80/050/00158/AM17 :02/24/040/00201/AM16 2 05.12. 2017
/ / 03.03.2016

Dec1s1on : The Committee noted that the firm's apphcatlon has been sent to
MSME on 24 04 2016 for comments Case |s deferred to 5 12 2017

“Case  No.:88/2/80- Party Name:UNIRAY Meet No/Date:15/80- Deferred
ALC2/2016 MEDICAL LLP 'ALC2/2017
24.10.2017 4
HQ ~ FileRLA File Lic.No/Date:031080313 Defer Date:|
:01/80/050/00091/AM17 :03/95/040/00950/AM16 8 05.12. 2017
V/ / 08.03.2016 :
Decision : The Committee noted that the firm’s apphcatlon has been sent to
- -y = 5 = B 'E% I3 k=3 K P. Si =
De?;pu ordgﬁm%re‘f??%ade
Dir ' >ra e Genaral of Forelgn Trade
7 T e



MSME (Chemical) on 21.02.2017 for comments. Case is deferred to 5.12.2017 |

Case No.:35/3/80- Party Name:S AND W Meet  No/Date:15/80- Deferred
ALC2/2017 JEWELLERY \ALC2/2017 |
r PRIVATE LIMITED  24.10.2017 | |
HQ “File RLA File L1c No/Date: 071010951 Defer Date: |
:01/80/050/00035/AM18 :07/24/040/00404/AM16 |5 05.12. 2017,
/ / 11.03.2016

Decision : The Committee noted that the firm’s applrcatron has been sent to
AMSME on 03 05 2017 for comments Case is deferred to 5 12 2017

Case No0.:96/2/80- Party Name:DILIGENT Meet No/Date:15/80- Deferred
;ALC2/2016 SCM SOLUTIONS |ALC2/2017

, PRIVATE LIMITED 24.10.2017 h
HQ ' File RLA File LlC No/Date: 091006349 Defer Date: |
-:01/80/050/00099/AM17 :09/24/040/00749/AM16 |7 05.12.2017 | 3
/ / 05 04.2016 ‘

Decision : The Committee noted that the firm's reply dated 27.01.2017 has been
'sent to MSME on 08.02.2017 for examination and comments. Case is deferred to

5.12.2017.
W‘Cas’e’” No4/6/80- Party ' SRS II\A/IeetV No/Date: 15/80- Deferred
ALC2/2016 Name:ANGIPLAST ~ ALC2/2017
| PRIVATE LIMITED  24.10.2017
?HQ  FileRLA " File Lic.No/Date:081013776 | Defer Date
.01/80/050/00163/AM17 1:08/24/040/00031/AM17 |5 05 12.2017 |
/ / 26.04.2016

Declslon . The Committee noted that the firm’s applrcatron has been sent to
MSME (Chemical) on 13.06.2016 for examination and comments. Case |s
deferred to 5.12.2017. x

‘Case  No.:42/11/80- Party Name:FREEDOM Meet  No/Date:15/80- Deferred -

ALC2/2016 'OPTHALMIC ALC2/2017 '
PRIVATE LIMITED,  24.102017
HQ  File RLA ’ File [Lic.No/Date:041016185 |Defer Date
.01/80/050/00315/AM17 :04/24/040/00020/AM17 2 05.12.2017 |
/ / 29.04.2016 ’

DeClSlon : The Committee noted that the firm's appllcatlon has been sent to
MSME (Chemical) on 03.10. 2016 for examination and comments Case is d

deferred to 5.12.2017.

|

; " ICase No.:43/11/80- Party ‘Name:TERUMO Meet ‘No/Date:15/80- Deferred
29 ALC2/2016 PENPOL  PRIVATE ALC2/2017

LIMITED  24.102017

Dlrectorate General of Forelgn Trade
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HQ File RLA File Lic.No/Date:53100188 Defer Date: |
:01/80/050/00316/A :53/24/040/00001/AM1 16 105.12.2017. '
M17/ 7/ 03.05.2016 ,
Decision : The Committee noted that the firm’'s application has been sent to
'~ MSME (Chemical) on 27.09.2016 for examination and comments. Case is
. deferred to 05.12.2017. ~

Case No.:1/11/80- Party Name:NETAFIM Meet ~ No/Date:15/80- Deferred
ALC2/2016 IRRIGATION  INDIA ALC2/2017
L PVT.LTD. 24.10.2017 |
§3 HQ File RLA File Lic.No/Date:341004222 Defer Date: |
O :01/80/050/00274/AM17 :34/24/040/00206/AM16 9 05.12.2017 |
I/ / 01.06.2016

Decision : The Committee noted that the firm’s application has been sent to|
'~ MSME (Chemical) on 16.09.2016 for examination and comments. Case is
deferred to 5.12.2017. '

Case No.:3/11/80- Party Name:NETAFIM Meet  No/Date:15/80- Rejected |
ALC2/2016 IRRIGATION  INDIA ALC2/2017

| PVT.LTD. 24.10.2017 |

HQ File RLA | File Lic.No/Date:3410042230

:01/80/050/00276/AM17/ f:34/24/040/00312/AM16/ 01.06.2016 : :
31 Decision : The Committee noted that as per deficiency raised by MSME |
(Chemical) vide OM No. TL-12024/28/2016-GC and F-DCMSME-19 dated
11.04.2017. letter sent to the firm through e mail on 27.6.2017 and final

reminder sent vide e mail on 7.9.2017. It is decided to reject the case with |
direction to the firm to pay applicable custom duty with interest for EODC.

?RA may take further necessary action accordingly .

.~ Case No.:1/8/80- Party Name:DOOWON Meet No/Date:15/80- Deferred
ALC2/2016 AUTOMOTIVE 'ALC2/2017 ﬁ
'SYSTEMS INDIA 24.10.2017
PRIVATE LIMITED | ;
. HQ File RLA File Lic.No/Date:041016202 Defer Date:
3 :01/80/050/00253/AM17 :04/24/040/00044/AM17 4 05.12.2017 |

2 |/ / 08.06.2016

‘ Declsmn The committee noted that information furnished by the firm vide their letter
dated 6.6.2017 sent to DHI on 12.6.2017 for their comments It is decided ask the firm|
to furnish earlier norms approved by committee for the same export product .

letter sent to the firm through e mail on 24.10.2017. Case is deferred to
5.12.2017. i

o

Case  No.:6/11/80-Party Name:TERUMO Meet  No/Date:15/80- Deferred
ALC2/2016 PENPOL  PRIVATE ALC2/2017
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" LIMITED

124102017

HQ  FileRLA " File Lic.No/Date:531001906 Defer Date:
:01/80/050/00279/AM17 :53/24/040/00008/AM17 |5 05.12.2017 |
/ / 27.06.2016 . |

Deeision : The Committee noted that the firm's application has been sent to
- MSME (Chemical) on 29.08.2016 for examination and comments. Case is
. |deferred to 05.12.2017.

7 :C:isek No.:14/11/80- .Partyy» Name:L. & T- Meet No/Date:15/80- Deferred

'ALC2/2016 ‘MHPS TURBINE ALC2/2017

1 'GENERATORS 24.10.2017
- PRIVATE LIMITED | ‘
3 HQ File RLA File Lic.No/Date:031080591 Defer Date:|
4 -01/80/050/00287/AM17 :03/95/040/00207/AM17 0 05.12.2017 |
| / 04.07.2016 . ~

Decision : The Committee noted that as per the firm’s request dated 08.05.2017
for grant of time period 5 month i.e up to end September, 2017 already granted by
Norms committee . Case is deferred to 5.12.2017. ‘

" Case  No.38/180-Paty et " No/Date:15/80- Deferred |
ALC2/2016 Name:ANGIPLAST ~ ALC2/2017

PRIVATE LIMITED 24.10.2017

, HQ ~ FileRLA " File Lic.No/Date:081013826 |Defer Date:
f5 1:01/80/050/00311/AM17 ;:08/24/040/00114/AM17 3 05.12.2017 |
oo / 11.07.2016 . |

Decision : The Committee noted that the firm’s application has been sent to
- MSME (Chemical) on 29.08.2016 for examination and comments. . Case is
. |deferred to 05.12.2017.
" Case  No.:34/3/80- Party Name:S AND W Meet "No/Date:15/80- Deferred
. ALC2/2017 JEWELLERY 'ALC2/2017

5 PRIVATE LIMITED 124.10.2017 i
5 HQ  FileRLA "~ File/Lic.No/Date:071011010 Defer Date: |
6 :01/80/050/00034/AM18 f:07/24/040/00132/AM17 11 05.12.2017 |
m v / 15.07.2016 1 ':

Decision : The Committee noted that the firm's application has been sent to
MSME on 03.05.2017 for examination and comments. Case is deferred to
05.12.2017. ;

" ICase  No.:31/3/80- Party Name:THE ANUP Meet No/Date:15/80- Deferred

ALC2/2017 ENGINEERING ALC2/2017
: LIMITED 24.10.2017 |
7Ho  FileRLA  File[LicNo/Date:081013834 Defer Date:
| :01/80/050/00031/AM18 |:08/24/040/00139/AM17 |7 Qs 9084220 Binor
B e R —— E—————— \ Dggrmpﬁﬂmﬁ%q_

faPeputyDirattor Generar-of Fotelan Trade
Dire 291 IR AR ed
I1fv i Directorate General of Foreign Trade

}/D aifersg 3T /Deptt. of Commerge
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" Decision : The Committee noted that information furnished by the firm vide their

-

|

i
H

|

|

i

i
i

i

i

i
1

|

|

pe

| | Case o N6.51‘9'71‘4/“80L’§Pért§”
4 ALC2/2016
|

3
8

- Case

4
0

TSR T TS
:01/80/050/00314/AM17 |:52/24/040/00028/AM17 |0
| | 25.07.2016

/ /

\ALC2/2017
24.10.2017

" File [Lic.No/Date:521004197 Defer Date:

letter dated 1.7.2017 has been perused and found incomplete. DIPP has raised |
deficiency vide UO No.12/67/2017-TSW/53 dated 12.9.2017. letter sent to the|
firm vide e mail on 18.10.2017. Case is deferred to 05.12.2017.

“Case  Nos41/11/80-Party  Name:PARITA Meet  No/Date:15/80- Deferred
ALC2/2016 STEEL PRODUCTS

05.12.2017 |

Decision : The Committee noted that the firm's application has been sent to
MEITY on 11.9.2017 for their examination and comments.. Case is deferred to|

05.12.2017..

Decision : The Committe

12/58/2017-TSW/58 dated 01.8.2017.
8.9.2017  with request to furnish the information. It is
reminder to the firm to furnish reply failing which the case w
further notice with direction to pay applicable custom duty w
(Case is deferred to 5.12.2017.

:01/80/050/00355/AM17
/ v

|ALC2/2017
24.10.2017

29.07.2016

e noted that DIPP has raised deficiency vide letter No.|
letter sent to the firm through e mail on|
decided to send final|
ill be rejected without |
ith interest of EODC. |

| e
ALC2/2016 Name:INJECTOPLAST |ALC2/2017
| PVT.LTD

TN =

24.10.2017

" File [Lic.No/Date:061003843 Defer Date
106/24/040/00015/AM17 5
09.08.2016

g

. |Case No.:52/23/80- %Party Name:PYRO Meet ~ No/Date:15/80- Deferred
'ALC2/2016 ELECTRIC ;
i INSTRUMENTS GOA
PVT.LTD

. HQ File RLA
| :01/80/050/00555/AM17 :17/24/040/00078/AM17 3
3| /

H

" File|Lic.No/Date:171000642 Defer Date:

05.12.2017 |

|

“Meet  No/Date:15/80- Deferred |

i

05.12.2017 |

ie |

Decision : The Committee noted that the firm's application has ‘been sent to

MSME (Chemical) on 04.10.20
deferred to 5.12.2017..

e ——

g e =

" Name:EURO Meet 'NB/Détei‘l'sisol{D’éfé"r}éd”
ALC2/2017 ‘
24.10.2017

File Lic.No/Date:03108

'LABS

16 for examination and comments. Case is

-1
i

0 Defee Rateine.

O % 'aﬂ'tﬂ'\’ =) <
\’ orate General of Forelgn Trade

tor General of Forelgn Trade

faaTT/Deptt. of Commerce
R ARG/ Govt. of ‘.r?dta
=T e, Ag &
uUdyog Bhae N, N



- [:01/80/050/00369/AM17 |:03/94/040/00315/AM17 3 o 105.12.2017 |
v / 10.08.2016 ‘

';Decision . The Committee noted that the firm’'s application has been sent to§
" MSME (Chemical) on 04.10.2016 for examination and comments Case is|
. deferred to 05.12.2017. 5

" [Case  No.20/23/80-Party  Name:AZAD Meet No/Date:15/80- Deferred |
| ALC2/2016 ENGINEERING ALC2/2017 |

. PRIVATE LIMITED ~ 24.10.2017 | |
4 HQ File RLA "~ File Lic.No/Date:091006413 Defer Date: |
2 :01/80/050/00523/AM17 :09/24/040/00297/AM17 |9 05.12.2017 |
|V / 14.09.2016 | |

Decision : The Committee noted that_information furnished by the firm has been
sent to DHI on 5.9.2017 . Case is deferred to 05.1°2.2017. §

Case  No.21/23/80- Party  Name:AZAD Meet  No/Date:15/80- Deferred

ALC2/2016 ?ENGINEERIN G 'ALC2/2017
L PRIVATE LIMITED  24.10.2017 , |
14 HQ File RLA File Lic.No/Date:091006413 Defer Daie:%
23 :01/80/050/00524/AM17 :09/24/040/00294/AM17 8 05.12.2017 |
- / 14.09.2016 v %

~ Decision : The Committee noted that information furnished by the firm has’bééh%
§ :sent to DHI on 5.9.2017 . Case is deferred to 05.12.2017. f

“lCase  No.22/23/80-Party  Name:AZAD Meet  No/Date:15/80- Deferred 1

ALC2/2016 ENGINEERING ALC2/2017
PRIVATE LIMITED ~ 24.10.2017 |
4MQ  FileRLA  FileLicNo/Date:091006413 Defer Date: |
4 :01/80/050/00525/AM17 |:09/24/040/00296/AM17 6 05.12.2017 |
Y / 14.09.2016 |

1 :Deciéidﬁ . The Committéé noted that “information furnished by the firm has beené
. sent to DHI on 5.9.2017 . Case is deferred to 05.12.2017.

Case No.:13/16/80- Party Meet  No/Date:15/80- Rejected |
ALC2/2016 Name:FABRIMAX ALC2/2017
ENGINEERING 24.10.2017
| PRIVATE LIMITED,
4 !HQ File RLA File Lic.No/Date:501000230 Defer Date: |
5 :01/80/050/00388/AM17 :50/24/040/00009/AM17 0 05.12.2017
L / 15.09.2016 ‘ ‘

Decision : The Committee noted that deficiency letter sent to the firm vide email
. on 12.6.2017 , 31.7.2017 and final reminder sent through e mail on 7.9.2017. Itis
. decided to reject the case with direction to the firm to pay applicable custom duty
e gy =@
rector General of Forelgn Trade
Directorate Gen:ral c?f Fo;;)ign Trade
/ﬂ FIforsa faT7I/Deptt. of Commerge

HIRA AP/ Govt. of Indla

=, Ay faoen
Udyog Bhawan, New Delhi



; 'i\)\hth interest for EODC. |
o

f RA ‘may take further necessary actlon accordlngly

. |Case No.:3/23/80- Party Name:NIPHA Meet  No/Date:15/80- Deferred

§ALC2/2016 EXPORTS  PRIVATE ALC2/2017

LIMITED 24.10.2017 |

2 4 HQ ~ File RLA " File [Lic.No/Date: 021020699 Defer Date

?6 -01/80/050/00506/AM17 1:02/24/040/00118/AM17 6 05.12. 2017
/ / 115.09.2016

(DCCISlon : The Committee noted that the firm's appllcatlonr has been sent to@

'~ MSME on 23.02.2017 for examination and comments. Case is deferred to
;0512 2017. :

|
i

“ICase  No.:15/14/80- [Party Name:ADVIK HI- Meet ‘No/Date:15/80- Deferred

. ALC2/2016 TECH PVT.LTD, ALC2/2017

| 24.10.2017

4 HQ ~ FileRLA  File Lic.No/Date: 311006634 Defer Date:
7 :01/80/050/00365/AM17 |:31/83/040/00082/AM17 2 05.12.2017 |
0 / 19.09.2016 |

" Decision : The Committee noted that firm’s apphcatnon sent to DHI on 13 9. 2017
" for their comments. Case is deferred to 05.12.2017.

e

" ICase  No.:23/23/80- Party © NameJAMES Meet  No/Date:15/80- Deferred

. ALC2/2016 ROBINSON LABS PVT ALC2/2017

. LTD 24.10.2017
" HQ ~ File RLA File Lic.No/Date:091006414 Defer Date
g 01/80/050/00526/AM17 :09/24/040/00271/AM17 6 05.12. 2017 |
" / 19.09.2016

Declslon . The Committee ‘noted that the firm's appl|cat|on has been sent to
MSME on 08.02.2017 for examination and comments. Case is deferred to
; 05 12 2017

[Case  No.:8/23/80- Party Name:DILIGENT Meet No/Date:15/80- Deferred
| ALC22016 SCM  SOLUTIONS ALC2/2017
PRIVATE LIMITED 24102017

HQ  FileRLA " File Lic.No/Date:091006421 Defer Date: |

g -01/80/050/00511/AM17 |:09/24/040/00343/AM17 3 105.12. 2017 ‘
"V / 30.09.2016

Declsnon : The Committee noted that the firm’s appllcatlon has been sent to
MSME on 08.02.2017 for examination and comments. Case is deferred to
05 12 2017 s

5 [Case  No.2/20/80-Party ~  Name:DEE Meet No/Date:15/80- Deferred
B b e e i ) B T i ) - (e - _?'O |\1b/K p S!NCF—‘
s eTe A%

T =qTIIR
irector General of Forelgn Trade

Direct te G
orate eneral of Forelqn Trade
B arfersa /Deptt. of Commerge
HIRA W?. R/Govt of iana
SERT WY —i 1‘ y
Udyog b"\u\. an,




ENGINEERS LTD 24 10.2017

HQ ~ File RLA ~ File [Lic. No/Date:051040037 Defer Date:
:01/80/050/00445/AM17 :05/23/040/00360/AM17 2 05 12.2017
/ / 07.11.2016

!Deeigi‘en The committee ‘noted that apphcatlon sent to DHI on 131 2017 and
rnformatron furnished by the firm sent yo DHI on 18. 9.2017 for their comments.
5Case is deferred to 05 12 2017 '

Case  No.7/3/80-Party  Name:MINCO Meet * No/Date:15/80- Deferred

'ALC2/2017 'TECH (INDIA) ALC2/2017

} rPRIVATE LIMITED 24.10.2017
5 HQ File RLA File ch No/Date:021020712 Defer Date: | |
1 01/80/050/00007/AM18 :02/24/040/00152/AM17 |6 05.12.2017 |
;/ r/ 08 11.2016 :

ZDCCISlon . The Committee ‘noted that the firm’s appllcatlon ‘has been sent to the

MSME on 03.05.2017 for examination and comments. Case is deferred to

| ]05.12.2017.. z
" [Case  No.:29/9/80- Party Name:GODREJ & Meet  No/Date:15/80- Deferred
ALC2/2017 BOYCE MFG. CO.ALC2/2017
| LTD., 24.10.2017 |
s HQ ~ FileRLA  File[LicNo/Date: 031080919 Defer Date:
> :01/80/050/00207/AMI8 :03/94/040/00736/AM17 4 05.12.2017
/ / 22.11.2016

’“iS‘e”e}'s”i};ﬁmee Committee noted that DIPP has raised deflcrency vide therr 1.DNo.
1267/2017-TSW/71 dated 12.9.2017. letter sent to the firm vide e mail on
| 18 10. 2017. Case is deferred to 05. 12. 2017 *

e e e e e e —

%Case "No.:9/20/80- Party Meet No/Date: 15/80- Deferred

| |ALC2/2016 ‘Name:INJECTOPLAST ALC2/2017

? PVT. LTD 24 10.2017 ‘

5 %HQ "~ File RLA  File| ch No/Date: 1061003849 Defer Date:
B | -01/80/050/00452/AM17 :06/24/040/00026/AM17 | 4 05 12.2017 |
@/ V 30 11.2016 s.

i Declsmn : The ‘Committee noted that hard copy of the apphcatlon received andf,
% sent to MSME on 23 6 2017 for thelr comments Case |s deferred to 05 12 2017

B Case  No.:53/23/80- [Party Name:RADIANT | Meet  No/Date:15/80- | Deferred r

 aLCznote HEAT EXCHANGER ALC2/2017
s | PVT.LTD 24.10.2017 |
4 HQ e RL e " File [Lic No/Date: 311006644 Defer Date
01/80/050/00556/AM17 31/83/040/00112/AM17 O 05 12 2017
) ty Dlrec:fc%;‘%enm:/rz of’:o:ﬁé—:
/ 7 D'lrectorag‘rcra_:naral of Foreign Trade

/Deptt. of C
HIRT ommer
AYBIR/ Govt. of Indla

=,
Udyog Bhawan New Delhi



Dec1s10n The committee noted that DIPP ‘has raised 'déficiency vide IDE
No 12/47/2017-TSW/86 dated 20.6.2017 and letter sent to the firm vide e mail on |
21 72017 and final reminder sent vide e mail on 18.10.2017 Case is deferred to

; ;05 12 2017

Case  No.:27/23/80-[Party ~ Name:PETERS Meet  No/Date:15/80- Deferred

ALC2/2016 'SURGICAL INDIA ALC2/2017

| PVT. LTD. 24.10.2017 |
:HQ File RLA ~ File Lic.No/Date: 051040070 Defer Date: |
.01/80/050/00530/AM17 :05/24/040/00368/AM17 9 05.12. 2017 ,
:/ / 13.12.2016

Decision : The Committee noted that the firm’s reply dated 08.02.2017 has been
sent to the MSME (Chemical) on 08.05.2017 for examination and comments.

. Case is to deferred to 05.12.2017.

|
|
|
|
|
|

“ICase  No.:11/23/80- Party Name:KELVION Meet  No/Date:15/80- Rejected

gALC2/2016 INDIA PVT LTD \ALC2/2017
| 24.10.2017
HQ File RLA File Lic.No/Date:0310809807

:01/80/050/00514/AM17/ 03/94/040/00792/AM17/ 14.12.2016
Declsmn . The Committee noted that deﬁmency raised by DIPP vide UO

56 No12/36/2017 TSW/2 dated 16/05/2017 sent to the firm vide e mail on:

19.6.2017 and final reminder sent vide e mail on 07.9. 2017. The firm vide their e
mail dated 08.9.2017 has furnished copy of their earlier letter dated 20.3. 2017
It is noted that firm has not furnished point wise specific reply . Itis decided to
reject the case with direction to the firm to pay applicable custom duty w1th
interest for EODC.

RA may take further necessary action accordingly .

“[Case  No:13/23/80- Party Namc:PREMIER Meet  No/Date:15/80- Deferred

ALC2/2016 INDUSTRIAL \ALC2/2017
| 'CORPORATION 24.10.2017

LIMITED | |
HQ " File RLA' File Lic.No/Date:031080996 Defer Date:
:01/80/050/00516/AM17 1:03/95/040/00562/AM17 4 .05.12.2017 z
// / 20.12.2016

gDecnsnon The Committee noted that the firm’s appllcatlon has been sent to the
'MSME on 08.02.2017 for examination and comments.. Case is deferred to
05.12.2017. |

@5 e /K. P. SINGH
i =TI
ir}m‘cr
Deputy Dlrelctor Go'\eml of Forelgn Trade
=ZTark
Directorate General of Forelgn Trade
/Deptt. of Commerce

e AR/ Govt. of India

T,

uUdyog Bhawan, New Delhi



" ICase  No.:17/20/80- Party

3
8

|
|

5
9

. Deferred to 05.12.2017.

6

1

261 Decision : The committe

i

i

%ALC2/2016

= —
:01/80/050/00460/AM17 |
/ |

S S TR

Decision : The Committ
~ their letter dated 22.4.2017 sen
. deferred to 05.12.2017.

LTD

:31/83/040/00120/AM17 2

e ——
;Case |
IALC2/2016

i
i

i

HQ A
:01/80/050/00535/AM17 |
/ 1

MSME (Chemical) on

Case
ALC2/2016

HQ S RLA T ——

INTERNATIONAL
LIMITED

:05/23/040/00462/AM17 8

COMP INDIA PVT./ALC2/2017
24.10.2017

" File Lic.No/Date:311006649

/ 21.12.2016

t / 26.12.2016
Decision : The Committee noted that the firm’'s application has been sent to the|

~ Name:AUTO Mect  No/Date:15/80- Deferred

i

{

Defer Date:
105.12.2017 |

i
|

e noted that the information furnished by the firm V|de
t to DHI on 19.5.2017 for their comments. Case |s

i

“No.:32/23/80- Party Name:APOLLO Meet  No/Date:15/80- Deferred |
ALC2/2017
24.10.2017

" File [Lic.No/Date:051040093 |Defer Date:

05.12.2017 |

i

15.02.2017 for examination and comments.. Case |s

:01/80/050/00538/AM17 :05/23/040/00295/AM17 2

] \/

0 [Decision : The Committe
 12/58/2017-TSW /86 dated 01.8.2017.
| 18.9.2017. It is decided to send final reminder to t

\ALC2/2017
24.10.2017

" File [Lic.No/Date:051040093 Defer Date: |

26.12.2016

o noted the deficiency raised by DIPP vide their U.O.No.
letter sent to the firm vide e mail on|
he firm to furnish reply failing|

|
e

 No.:35/23/80-Party  Name:ITRON Meet * No/Date:15/80- Deferred
INDIA PVT. LTD.

[
|
;

105.12.2017 |

which the case will be rejected without further notice with direction to payi

aapplicable custom duty

Case  No.:48/23/80-
ALC2/2016

’HQ F11eRLA ‘
! 2:01/80/050/00551/AM17/ :30/24/040/00029/AM17/ 29.12.2016

DIPP vide their ID.No1

with interest o

{Péﬁ;f
INDUSTRIAL
'CORPORATION

273

" Name:VENUS Meet
ALC2/2017
24.10.2017

o L1c'No/Date30~10 AT i e

f EODC. Case is deferred to 5.12.2017.

i
|
|

No/Date:15/80- Approved
|

i

e decided to ratify the norms as recommended by the|
/2017-TSW/61 dated 23.10.2017 as under :- ’

1. Net weight of export product may be specified as 5127.62 Kgs.
2. Quantity of import item may be allowed as 17452 Kgs. as 3.40 Kgs./Kg.@

content in export product after taking 20% recovery from scrap. |

D eo
rate Genera| of Foreign Trad
EITfﬁrW /D?gt. of Commerc;:
U"Tl?ﬁd OVt. of India
Yog Bhawdan



_RA concern may take further necessary action accordingly

Deferred to 5.12.2017..

W O\

“[Case  No.:25/23/80- Party Name:CORNING Meet  No/Date:15/80- Deferred

Case No.:47/23/80- Party " Name:TERUMO Meet " No/Date:15/80- | Deferred B

ALC2/2016 PENPOL PRIVATE ALC2/2017

; ILIMIT ED 24.10.2017

HQ File | 'RLA File | L1c No/Date: 531001926 .
:01/80/050/00550/AM17 :53/24/040/00024/AM17 2 05.12.2017 |

I/ / 02.01.2017

Decision : The Committee noted that the firm's appllcat|on has been sent to the

MSME (Chemical) on 08.02.2017 for examination and comments. Case |s

éALC2/2016 'TECHNOLOGIES \ALC2/2017 ;

1 ;INDIA PVT LTD 524 10.2017 ' ‘f
‘HQ " File *RLA " File LlC No/Date:05 1040108 Defer Date: |

:01/80/050/00528/AM17 |:05/23/040/00436/AM17 | 8 05 .3 2017

f;/ ;/ 04 01 2017

Declslon . The Committee ‘noted that DEIT vide their deﬂmency |etter
No0.17/18/2017-IPHW dated 2.6.2017 has requested the firm to furnish |
information. Information furnished by the firm vide their letter dated 8.6.2017 sent|
‘to DEIT on 28.7.2017 for their comments. ‘

' Case is deferred to 5.12.2017
Case No.:26/23/80- Party Name:MITA Meet  No/Date: 15/80- Deferred |
iALC2/2016 INDIA PRIVATE | ALC2/2017
‘ LIMITED 24 10.2017 .
HQ ‘ F1le RLA F11e LIC No/Date 0510401 18 D ‘
:01/80/050/00529/AM17 | :05/24/040/00489/AM17 | 1 05 12. 2017
/ g/ 06 01.2017

Decision : The Committee noted that the firm’s apphcatlon has been sent to the
MSME on 08.02.2017 for examination and comments.. Case is deferred to

‘65

i

5.12.2017

T T L Ve T Rejected
ALC2/2016 Name:COTSWOLD 'ALC2/2017 |
'ARCHITECTURAL 24.102017
PRODUCTS (INDIA)
5 PVT.LTD. | ;,
HQ  FileRLA  File Lic. No/Date: 0310810488

| 01/80/050/00643/AM17/ 03/94/040/00877/AM17/ 112. 01 2017 |

Declsmn . The Committee noted  that deﬂmency letter sent to the firm on|
12.6.2017 vide e mail and final reminder sent through e mail on 7.9.2017 ands
mformatlon from the firm not received so far. It is decided to reject the case Wlth;
dlrectlon to the firm to pay appllcable custom duty W|th mterest for EQDC

« "‘

IR AETHX2mery
: Dlractorate General of Forelgn Trade
, ﬂTﬁ’tW /Deptt. of Commerge

HIRT N[BT/ Govt. of India
I+, =1§ fa=n
Udyog Bhawan ew Delhi

4 —~fre-RAB7TK. B, SINGH
Av fad=r =grare
” Director General of Foreign Trade



t e — e ——

IRA may take further necessary actlon accordlngly

i
P e R |

(Case No.:49/23/80- Party Name:PYE Meet " No/Date:15/80- Deferred B
gALC2/2016 "TOOLS PVT.LIMITED | ALC2/2017 i
| | 24.10.2017
6 HQ File 'RLA ~ File L1c No/Date:301010392 Defer Date
6 1:01/80/050/00552/AM17 :30/24/040/00034/AM17 |7 05 122017 |
g/ v 16.01.2017

L i
Declsnon : The "Committed noted ‘that the firm's appllcatlon ‘has been sent to
MSME (Chemlcal) on 08 02 2017 Case |s deferred to 5 12 2017

. Case No.:15/3/80- EParty Name:BGR Meet No/Date:15/80- Deferred i
. |ALC2/2017 ENERGY SYSTEMS ALC2/2017
- LIMITED 24.10.2017 ‘
~HQ File RLA  File Lic No/Date: 041016273 Defer Date: |
:01/80/050/00015/AM18 :04/24/040/00181/AM17 0 05 12, 2017
;/ / 19 01.2017

iDecmon : The ‘committee ‘noted that DIPP has ‘raised defncrency “vide
1D.No12/73/2017-TSW/67 dated 23.10.2017. . It is decided to ask the firm to
;furnlsh information on following points :-
6 | 1. Information in respect of Sl. No. 4, 5, 6, 8,9 & 11 of Standard Deficiency
7 | Format, export product wise.
2. Size/Specifications of import items at Sl. No. 2(DSS Pipes ) & 6 (DSS|
{ Seamless Tubes ) and their quantities in meters.
3. Detailed calculations for the quantities of Pipes & Tubes (import items at.
' SI. No. 2 & 6) supported by length and number of pipes/tubes in the
export products.
4. For net weight of components to be manufactured from import item at SI.
No.7, details of components with net weights thereof may be indicated

Case is deferred to 5.12.2017.. -

" ICase  No.:56/23/80- Party ‘Name:GL&V Meet  No/Date:15/80- Approved

. ALC2/2016 INDIA PRIVATE |ALC2/2017
| LIMITED 24.10.2017
" mQ  File| RLA  File Lic.No/Date: 3110066556

‘ :01/80/050/00559/AM17/ | 131/83/040/00130/AM17/ 20.01.2017 |

Decision : The committee decided to ratrfy ‘the norms as recommended by theé
,DIPP vide their 1D.No12/73/2017-TSW/68 dated 23.10. 2017. as under :-

1. Word “Relevant” may be pre-fixed with the description of import item at Sl. No
1 and its quantity may be aIIowed as 11740 Kgs as 1 189 Kg /Kg content in the

’ P. SINGH
G AT
6ctor General of Forelgn Trade
X Directorate G -?-fF
e General of Foreign Trade
I i

/Deptt. of Commerge
HIRA [JIPH R/ Govt. of India

[ERT g, 98 f{sen
Udyog Bhawén.mew Delhi



export product after taking 1/3" recovery from scrap.
2. Quantity of import item at SI. No. 2 may be allowed as 315 Kgs. :
3. Quantities of import items at SI. No. 3, 4 & 6 to 29 may be allowed on net to net|
basis with accountability clause. f
4. Word “Relevant” may be pre-fixed with the description of import item at Sl. No..
5 and its quantity may be allowed as 6078 Kgs. as 1.22 Kg./Kg. content in the
export product after taking 1/3" recovery from scrap. 5
. RA concern may take further necessary action accordingly.

| Case No.:1/26/80- Party Name:A.L. Meet  No/Date:15/80- Deferred |
- |ALC2/2016 PAPER HOUSE, 'ALC2/2017

; ’ 24.10.2017 X
6 HQ File RLA " File [Lic.No/Date: 131004853 Defer Date: |
f9 :01/80/050/00625/AM17 :13/24/040/00043/AM17 3 05.12.2017 |
"V / 24.01.2017 ‘

EDeEiS”io.nﬂ : The Committed noted that the firm’s appllcat|on has been sent toig
MSME on 28.03.2017 for examination and comments. Case is deferred to|
15.12.2017.

Case No.:47/3/80- Party Name:KELVION Meet No/Date:15/80- Deferred
ALC2/2017 INDIA PVT LTD ALC2/2017
: 24.10.2017 t
HQ File ;RLA " File| L1c No/Date: 031081071 Defer Date
:01/80/050/00047/AM18 |:03/94/040/00975/AM17 |8 05 X2 2017
?7 / / 24.01.2017

0 Decision : The Committee noted that deﬂmency raised by DIPP vide their i.d no.,

" 12/36/2017-TSW/127 dated16.5.2017 and letter sent to the firm vide e ma||
Edated 12.6.2017. In response firm has furnished a copy of their same Ietter
dated 20.3.2017 and same is sent to DIPP on 28.7.2017. It is dewcided to send |
final reminder to the firm with request to furnish point wise reply within 15 days
1fa|I|ng which the case will be rejected without any further notice.. Case |s
deferred to 5.12.2017. '

Case " No.:22/3/80- Party Name:PLANSEE Meet No/Date:15/80- Deferred
.~ |ALC2/2017 INDIA HIGH ALC2/2017
‘ PERFORMANCE 24.10.2017
MATERIALS PVT LTD
Fll ‘HQ File RLA File [Lic.No/Date: 071011108 Defer Date
1 .01/80/050/00022/AM18 :07/24/040/00285/AM17 5 105.12.2017 |
/ / 07.02.2017

Declsmn The Committee noted that the information furnished by the firm sent to
DIPP on 19.9. 2017. Case is deferred to 5.12.2017 ;

277 %Cbzwlsre ~ No.:23/3/80- Party Name:PLANSEE Meet ~ No/Date:15/80- Deferred |

=g fady =raIR,
Deputy Dirdctof General of Forelgn Trade

/Deptt. of Commerce

=TI =3
Directorate General of Forelgn Trade
TTflerSa
IR AXHR/ Govt. of india

TENT HIH, =
Udyog Bhawan, New Delhl



2 lALC220017  |INDIA  HIGH ALC2/2017

r 'PERFORMANCE 24.10.2017

MATERIALS PVT LTD | |

HQ * File RLA " File [Lic.No/Date:071011109 Defer Date

| :01/80/050/00023/AM18 :07/24/040/00297/AM17 |7 05 12 2017
/ / 07.02.2017 '

Declsmn ‘The Committee noted that the information furnished by the firm sent to
§ DlPP on 19 9 2017 Case |s deferred to 5 12 2017

| Case No.:24/3/80- ‘Party “Name:PLANSEE Meet  No/Date:15/80- Deferred

. |ALC2/2017 INDIA HIGH |ALC2/2017
|| PERFORMANCE 24.10.2017 ' ;
. MATERIALS PVT LTD | \
; ‘FHQ " File rRLA File LlC No/Date: :071011 109 Defer Date

2 1:01/80/050/00024/AM18 :07/24/040/00296/AM17 4 05.12. 2017 |
| / / 07.02.2017

| Decision : The Committee noted that the information furnished by the frrm sent to
. DIPP on 19.9.2017. Case is deferred to 5.12.2017

| [Case  No.:25/3/80- Party Name: 'PLANSEE Meet ~ No/Date:15/80- Deferred |

- ALC2/2017 INDIA HIGH ALC2/2017

|| PERFORMANCE '24.10 2017 f i

5 MATERIALS PVT LTD | '

Z EHQ ' File RLA File LIC No/Date 071011109 Defer Date

* .01/80/050/00025/AM18 |:07/24/040/00295/AM17 2 105.12. 2017

1 / ./ 07.02.2017 .

§ ’DCCISlon . The Committee noted that the information furnished by the flrm sent to'

DIPP on 19 9 2017 Case |s deferred to 5 12 2017

" Case  No.:26/3/80- Party Name: PLANSEE Meet  No/Date:15/80- Deferred |

. ALC2/2017 lINDIA HIGH ALC2/2017 é
r PERFORMANCE 24.10.2017 i

| MATERIALS PVT LTD | , .

g HQ File RLA File Lic.No/Date:071011109 Defer Date:|

°-:01/80/050/00026/AM18 |:07/24/040/00294/AM17 1 105.12.2017 |

|l / 07.02.2017 I g

Decision : The Committee noted that the information furnished by the firm sent to

E DIPP on 19 9 2017 Case |s deferred to 5 12 2017

" [case  No.:27/3/80- Party Name PLANSEE Meet  No/Date:15/80- Deferred

7 |ALC2/2017 INDIA HIGH ;ALC2/2017 i

16 | %PERFORMANCE 24.10.2017

| MATERIALS PVT LTD |

B /K. P. SINGH
2

FaEres [ =g
Deputy Director General of Forelgn Trade

IR "Eiaenad
( Directorate General of Foreign Trade
. TSy

/Deptt. of Commerge
HIRA \RXBIR/ Govt. of India

TENIT TG, 71% fa=h
Udyog Bhawan, New Delhli



HQ File RLA  FileLic.No/Date: 071011108 |Defer Date: |
:01/80/050/00027/AM18 :07/24/040/00286/AM17 6 05.12.2017 |
f / 07.02.2017

Decision : The Committee noted that the information furnished by the firm sent to|

|

!
r

i
i
i

DlPP on 19 9 2017 Case |s deferred to 5 12 2017

Case " No.:28/3/80- Party ‘Name:PLANSEE Meet  No/Date:15/80- Deferred

ALC2/2017 INDIA HIGH ALC2/2017

; PERFORMANCE 24.10.2017

; MATERIALS PVT LTD |
; HQ " File RLA File Lic.No/Date:071011108 ‘[Defer Date:|

:01/80/050/00028/AM18 :07/24/040/00287/AM17 7 05.12. 2017

r/ / 07.02.2017

Declslon “The Committee noted that ‘the information furnished by the flrm sent to
DIPP on 19 9. 2017 Case lS deferred to 5 12 2017 ;

2o st i i o st |

Case No.:29/3/80- Party Name:PLANSEE Meet ‘No/Date:15/80- Deferred i
ALC2/2017 INDIA HIGH ALC2/2017
‘ PERFORMANCE 24.10.2017
L MATERIALS PVT LTD L |
Z; {HQ File RLA File LlC No/Date: 071011108 Defer Date
:01/80/050/00029/AM18 |:07/24/040/00288/AM17 8 05.12. 2017
:/ / 07.02.2017

Dec1s10n . The Committee noted that the information furnished by the firm sent to
rDIPP on 19. 9 2017 Case |s deferred to 5 12 2017 z

i
i

%

. Case © No.:30/3/80- Party Name:PLANSEE Meet No/Date:15/80- Deferred |
ALC2/2017 INDIA HIGH ALC2/2017
1 PERFORMANCE 24.10.2017
MATERIALS PVT LTD ;
%;9 HQ " File RLA File [Lic.No/Date: 071011109 Defer Date s
~ 1:01/80/050/00030/AM18 | :07/24/040/00289/AM17 |0 05.12. 2017
/ / 07.02.2017

i

Decision : The Committee noted that the information furnished by the firm sent to
DIPP on 19 9. 2017 Case is deferred to 5 12 2017

i
i

%Case No.:8/3/80- rParty “Name:HANNING Meet  No/Date:15/80- Deferred
QALC2/2017 MOTORS INDIA P 'ALC2/2017
LTD 24.10.2017
8 HQ File ERLA File LlC No/Date: 341004292 Defer Date
0 :01/80/050/00008/AM 18 :34/24/040/00316/AM17 3 05.12.2017 |
/ v 109.02.2017 ‘

Decision : The Committee noted that in response to this office final reminder firm
has furnlshed |nformat|on vrde emall dated 8. 9 2017 |s bemg sent to DIPP .

3‘"‘;?‘ »%/K P. SINGH

% A =g
Deputy Director General of Forelgn Trade

Direct t
ctorate General of Foreign Trade
& 3| P :

/Deptt. of Commerge
HIRTT _HARPBIR/ Govt. of India

Udyog Bhawan, New Delhl



Case is deferred to 05 12 2017 o B SR L S
3 ”’:‘é;;;;““ " No.:42/3/80- [Party Name:L&T-MHPS Meet  No/Date:15/80- Deferred

;ALC2/2017 BOILERS PVTLTD  |ALC2/2017

| 24.10.2017 !

HQ File RLA File §L1c No/Date 031081 1 15 Defer Date
1 :01/80/050/00042/AMI18 :03/95/040/00686/AM17 17 05.12 2017 |
e/ / 13.02.2017

DCCISlon : The Committee noted that deﬂmency letter issued to the firm oné
14 9.2017. Case s deferred to 5.12. 2017. ;

Case  No.:43/3/80- Party “Name:l & T-|Meet No/Date:15/80-
%ALC2/2017 MHPS TURBINE | 'ALC2/2017 ;
GENERATORS 24 10.2017
rPRIVATE LIMITED k s
8 HQ " File RLA File L1c No/Date: 031081123 Defer Date:
2 1:01/80/050/00043/AM18 :03/95/040/00820/AM17 2 05.12.2017
, é/ g/ 15 02.2017 "
% Decnsnon : The Committee noted that deflc1ency raised by DHI sent to the f|rm;
g ;through e mail on 2.8.2017 and final reminder sent to the vide e- -mail on
' 18.10.2017 to furnish information.. Case is deferred to 5.12.2017.
" Case  No.:46/5/80- Party Name:NETAFIM Meet  No/Date: 15/80- Deferred
‘ ALC2/2017 IRRIGATION  INDIA ALC2/2017
|PVT. LTD 24 10.2017 |
8 HQ  File[RLA " File Lic.No/Date:341004293 [Defer Date:
§3 -01/80/050/00107/AM18 |:34/24/040/00301/AM17 | 15 05 12.2017 |
c / 115.02.2017 |
Declswn . The Committee noted that firms. apphcatlon ‘has been sent to MSME
' lon 20.6.2017 for their examination and comments . Case is deferred to
| 5122017 5]
" Case  No.:43/5/80-Party  Name: 'SAIRA Meet  No/Date:15/80- Deferred |
%ALC2/2017 'ASIA INTERIORS PVT| ALC2/2017 1
LTD 24.10.2017 f
E HQ S em—— S T ch T Defer Date
4 :01/80/050/00104/AM18 | :34/24/040/00335/AM17 | 4 05 12. 2017
§/ / |16. 02 2017 | %
xDeclswn : The ‘Committee ‘noted that the firm’s apphcatnon has been sent to
eMSME on 2 8 2017 for thenr comments Case |s deferred to 5 12 2017
8Case T No.:44/5/80- Party Name:NETAFIM Meet  No/Date: 15/80- Deferred
5 ALC2/2017 IRRIGATION  INDIA | ALC2/2017
" | PVT.LTD. 2410207

| |
| |

‘“b <. P. S:NGH

Dsputy Dlrector General of Forelgn Trade

&= =R "wEimaInad

Directorate General of Foreign Trade

}ﬂ, FIfPTSA  f¥WTT/Deptt. of Commerce
HIRT ARBIY/ Govt. of India

ST g, T8 f{Rsn
Udyog Bhawan, New Delhi



’HQ  File RLA © File|Lic.No/Date:341004295 Defer Date: |
:01/80/050/00105/AM18 :34/24/040/00310/AM17 4 05.12.2017 |

5/ / 20.02.2017

i'ﬁécyi‘;ieﬁw? The Committee noted that the firm’s appllcatlernﬁhas been sent toi
MSME on 20.6.2017 for examination and comments. Case is deferred to
| 15.12.2017. '

Case No.:13/3/80- Party Meet  No/Date:15/80- Deferred
'ALC2/2017 ‘Name:INTERPUMP \ALC2/2017
" : HYDRAULICS INDIA 24 10.2017

PVT. LTD ‘ :
HQ File RLA File Llc.No/Date:041016282 Defer Date:i
:01/80/050/00013/AM18 1:04/24/040/00199/AM17 9 ‘05.12.2017
/ «/ 123.02.2017 :

?ﬁévcyiéviveh : The Committee noted ‘that the firm's appllcatlon ‘has been sent to|
- MSME on 26.5.2017 for examination and comments. Case is deferred to
| 15.12.2017. i

. Case No.:40/3/80- Party Name:STERLITE ?Meet No/Date:15/80- Deferred |
'ALC2/2017 POWER 'ALC2/2017
TRANSMISSION 24.10.2017

‘LIMITED 1

HQ File RLA File L1c.No/Date:O3108114l Defer Date: |

:01/80/050/00040/AM18 1:03/95/040/00656/AM17 6 105.12.2017 |

/ / 23.02.2017 l

Decision : The Committee noted that MEIT has called for information from the
' firm vide letter no. 17/30/2017-IPHW dated 04. 7.2017. It is decided to send|
' reminder to the firm to furnish the information. Case is deferred to 5.12.2017. |

" ICase  No.:26/26/80- Party Name:TERUMO Meet No/Date:15/80- Deferred

'ALC2/2016 PENPOL  PRIVATE ALC2/2017

z LIMITED 24.10.2017 ,

HQ ‘File RLA File LLic.No/Date:531001928 Defer Dates)
:01/80/050/00650/AM17 |:53/24/040/00027/AM17 |1 05.12. 2017 |
/ / 28.02.2017

Decision : The Committee noted that the firm’s appllcatlon has been sent to
MSME (Chemical) on 27.03.2017 for examination and comments. Case |s
deferred too 5 12 2017

e

Case  No.:41/3/80- Party Name:STERLITE Meet " No/Date:15/80- Deferred )
ALC2/2017 POWER 'ALC2/2017

'TRANSMISSION 24.10.2017

LIMITED | ,
HQ R = IRLA " File Lic.No/Date:031081171 Defer Date: |

01/80/050/00041/AM18 O3/95/O40/00754/AM17 4

Q5

105.12. 2017
. RIS /K. P. SINGH

wgrt’qé?rcﬁ =TT
Deputy Director General of Forelgn Trade

d
}/r; Directorate General of Forelgn Trade
’ arforea  fasTT/Deptt. of Commerce

T XHR/ Govt. of India

0 \

<erT A, T8
Udyog Bhawan, New Delhi



. deferred to 5.12.2017

- 15.12.2017.

°

| |Case is deferred to 5.12.2017.

A g TR | —
Decision : The Committee noted that the firm's reply sent to MEIT on 28.7.2017

. [for their comments. Case is deferred to 5.12.2017.

Case  No.:45/3/80- Party Name:AUTOFITS Meet No/Date:15/80- Deferred |

ALC2/2017 PACKAGING 'ALC2/2017 | ;
| PVT.LTD. 24.10.2017 |
HQ File RLA File |Lic.No/Date:031081174 |Defer Date:|
:01/80/050/00045/AM18 :03/94/040/01095/AM17 7 05.12.2017 |
/ / 09.03.2017 |

Decision : The Committee noted that the firm’s applibation has been sent to;
MSME (Chemical) on 03.05.2017 for examination and comments. Case |s

Case  No.:47/5/80- Party Name:BANCO Meet  No/Date:15/80- Deferred

ALC2/2017 PRODUCTS (INDIA) ALC2/2017 : ;
| LIMITED 24.10.2017
HQ File RLA File [Lic No/Date:341004301 Defer Date: |
-01/80/050/00108/AM18 :34/24/040/00312/AM17 |5 05.12.2017
/ / 09.03.2017 , 5’

Decision : The Committee noted that the firm’s application has been sent to DHI|
on 20.6.2017 for examination and comments. letter sent to the firm vide e-mail
on 26.10.2017 to furnish the earlier advance authorisation number of same
export product against which norms earlier allowed. Case is deferred to

“lCase  No.5/26/80- Party NameBIO - Meet ‘No/Date:15/80- Deferred |

ALC2/2016 TECH VISION CARE ALC2/2017 | |
| PVT.LTD 24.10.2017 | |
HQ  FileRLA " File Lic.No/Date:081013986  Defer Date:|
-01/80/050/00629/AM17 |:08/24/040/00488/AM17 |1 05.12.2017 |
/ / 10.03.2017 |

Decision : The Committee noted that hard copy is not received. Letter sent to the|
firm & RA, Ahmedabad vide e-mail on 12.6.2017 and reminder sent to the firm on,
7.9.2017. The Committee decided to send final reminder to RA & firm to furnish |
hard copy of the application within 15 days failing which the case will be closed. |

“ICase  No.17/3/80-Party Name:BIO - Meet No/Date:15/80- Deferred

ALC2/2017 TECH VISION CARE ALC2/2017
' PVT.LTD 24.10.2017

| [HQ  File[RLA ~ File LicNo/Date:081013986 Defer Date:

‘;-;,:’ o fHS/K. P. SINGH
SR FreTiSeTes fadsr sarare
; ’-} 9-Director General of Forelgn Trade
AT g1k "HEiaSwmreaa
Directorate General gf FO;;IZ};‘I Trade
arforsy /Deptt. of Commerce
ﬂ HIRT [P/ Govt. of Indla

=, 9 ey
Udyog Bhawan.?\law«Delhl



.01/80/050/00017/AM]18 | .08/24/040/00497/AM17 [0 05 122017 |
/ / 10.03.2017

I
rDec1s10n The Committee ‘deliberated on the case and “noted that. MEIT hasr
. returned the case stating that the matter is not concerned to their Mlnlstry {
Case |s deferred to 5 12 2017

| " No.:45/5/80- Party Name:NETAFIM| Meet  No/Date:15/80- Deferred
ALC2/2017 IRRIGATION  INDIA| |ALC2/2017

PVT LTD 24.10.2017 ;
9 ’HQ " File RLA ~ File L1c No/Date: 341004303 sDefer Date
4 01/80/050/00106/AM18 :34/24/040/00309/AM17 6 05 12.2017
/ :;/ 117. 03 2017

; DeCISIOn . The Committee noted that the firm's apphcahon ‘has been ‘sent tol
% MSME (Chemical) on 20.6.2017 for examination and comments. Case is

. deferred to 5.12.2017.

% %Case No.:11/3/80- ‘Party Name:MINDA | rMeet No/Date:15/80- | Deferred

‘ ?ALC2/2017 SILCA ENGINEERING |ALC2/2017

| PRIVATE LIMITED 124.10.2017 ~

%9 HQ File RLA File| LlC No/Date: 1051040200 Defer Date:

5 :01/80/050/00011/AM18 | :05/24/040/00634/AM17 | 1 05 12.2017 |
;/ a/ 20 03 2017 . |

Dec1smn . The ‘Committee noted that the firm's apphcatlon has been sent to
MSME on 03.05. 2017 for examination and comments. Case is deferred to
5 12 2017 *

rCase " No.:21/3/80- Party Name: AQUASUB Meet " No/Date:15/80- Deferred
ALC2/2017 IENGINEERING ALC2/2017
| 24 10.2017

HQ  File RLA File [Lic.No/Date:321007812 ‘Defer Date: |
o 01/80/050/00021/AM18 :32/24/040/00041/AM17 8 05.12.2017 |
s I I 20.03.2017 I

Declsnon : The Committee ‘noted that hard copy of the firm'’ s appllcat|on ‘has not|
been received and letter sent by e mail on 12.6.2017 to firm and RA to forward 4r
sets of application to DGFT HQ for consideration of the case. The Commlttee
decided to send reminder to RA & firm to furnish hard copy of application W|th|n
15 days falhng Wthh case WI|| be closed Case is deferred to 5.12.2017.

{

. |case No.:54/3/80- Party Name:MIBA Meet  No/Date:15/80- Dererrea“‘
9 ALC2/2017 DRIVETEC INDIA ALC2/2017

,7 ; PRIVATE LIMITED 24 10.2017 : ‘.
i iHQ PO 5 Flle RLA F11e L1c No/Date 311006662 Defer Date

N =1 C|[2
3] ~Q /r or Ge'\o al of Forelgn Trade

8T =TTk wETR A d
j» E Dlrectorate General of Forelgn Trade
€2 Trforsa /Deptt. of Commerce

ARA ARBIR/ Govt. of India
e T aE, 98 e
Udyog Bhawan, New Delhl



:01/80/050/00054/AM18 |:31/83/040/00179/AM17 |7 ©105.12.2017 |
/ / 21.03.2017 |

Decision : The Committee noted that the firm’s appllcatlon has been sent to
MSME on 26 5 2017 for thelr comments case |s deferred to 5 12. 2017

 |Case  No.:16/3/80- Party Name:AUROLAB Meet  No/Date:15/80- Deferred

i ALC2/2017 i 'ALC2/2017 1

n | 24.10.2017 | !

§9 HQ File RLA ~ File LlC No/Date:351004514 Defer Date: | |

8 :01/80/050/00016/AM18 :35/24/040/00061/AM17 4 105.12. 2017

,/ :/ 123. 03 2017 . ;
Decnsmn . The Committee deliberated on the case and noted that. MEIT has

, returned the case stating that the matter is not concerned to their Mlnlstry

| Caseis deferred to 5.12. 2017,

" ICase  No.:20/3/80- Party Name:KYOCERA Meet " No/Date:15/80- Deferred |

* 1ALC2/2017 ICTC PRECISION ALC2/2017

TOOLS PRIVATE 24.10.2017

- LIMITED t

39 HQ “File RLA "~ File Lic.No/Date:021020749 [Defer Date: |

19 I -01/80/050/00020/AM18 |:02/24/040/00267/AM17 6 05 12. 2017

% g/ 1/ 124.03.2017 L.

i ‘Declslon : The Committee noted that the firm's apphcatlon has been sent to

§ 1MSME on 26.5.2017 for examination and comments. Caseis deferred to

‘ %5 12.2017. f
Case 'No.:53/3/80- fvli)a»rty ~ Name:GL&V Meet No/Date:15/80- Deferred
%ALC2/2017 INDIA PRIVATE ALC2/2017 ; *
LIMITED ;24 10.2017 ,
HQ ~ File| RLA ‘ " File Lic.No/Date:311006664 Defer

-01/80/050/00053/AM18 :31/83/040/00185/AM17 0 Date: r

/ i/ 29.03.2017 ;05.12.2017

110 |

0 Decnsnon . The Committee noted that the DIPP has raised the def|C|ency vide |
thelr I D. No. 12/73/2017-TSW/100 dated 23.10.2017. It is decided to ask the

| flrm to furnish information on following points :-
1. Information in respect of SIl. No. 3, 4,5 & 11 of Standard |
Deficiency Format. *
2. Information in respect of SIl. No. 14  of Standard Deficiency |

d < IR FAEIfaas J
ﬁ Directorate General of Foreign Trade
Trforsa /Deptt. of Commerge

HIRT |1/ GOV{ of India

|ET e, T9E &R
Udyog Bhawan, New Delhi



Format, in respect of import item at SI. No. 5..

Case is deferred to 5.12.2017.

| (Case No.:49/5/80- [Party Name:OM OPTEL Meet ~ No/Date:15/80- Deferred |

| EALC2/2017 INDUSTRIES 'ALC2/2017

PRIVATE LIMITED,  24.10.2017

’ HQ '~ File RLA File »Llc No/Date: 111002827 Defer
:01/80/050/00110/AM18 :11/24/040/00001/AM18 |6 Date: |

Y / 13 04.2017 ‘05.12.2017;

0 L IR SRR | S SRR .

1 Decision : The ‘Committee noted that D|ET has sent defrmency letter no|
!17/37/2017 dated 07.7.2017 to the firm to furnish information. Final reminder|
sent through e mail on 7.9.2017. The firm vide their e mail dated 11.9.2017
]has requested for grant of 30 days time to furnish information, as due to‘

accident in bike doctor advised rest. It is decided to allow time to furnlsh

information as requested by the firm . ‘

|

i

|
| |
\ ;
H

Case is deferred to 5 12 2017

Case No.:1/3/80- Party  Name:SIRIA Meet  No/Date: 15/80- Deferred
ALC2/2017 IMPEXPVT.LTD.  |ALC2/2017
24.10.2017

. HQ File RLA File [Lic.No/Date:051040224 Defer
-01/80/050/00001/AM18 :05/24/040/00013/AM18 |7 Date: ,
§10 / z/ [18 04.2017 ?05.12.2017 |
bl . A |
Decision : The Commlttee noted that letter sent vide email to RA on 12.6.2017
,and reminder sent on 24.10.2017 to forward 4 sets of application to DGFT HQ
for consideration of the case. The hard copy is not received so far, It is decided |
to send final reminder to RA to furnish hard copy of the application within 15
; days failing which the case will be treated as closed. Case is deferred to|
i 5 12 2017 ’

Case No.:2/9/80- Party Name:PLANSEE Meet No/Date:15/80- Deferred
‘ %ALC2/2017 INDIA HIGH ALC2/2017
PERFORMANCE 24.10.2017
MATERIALS PVT
LTD 1

3 HQ " FileRLA  File LicNo/Date:071011148 Defer |
:01/80/050/00180/AM18 :07/24/040/00299/AM17 8 Date:
J / 26.04.2017 05.12.2017 |

‘Decision : The Committed noted that 'inforrrretidn furnished by the firm sent to DIPP on.
19 9 2017 Case is deferred to 5 12 2017

LAt s Q{"'/K (= SlNGH

'lForr
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“[Case  No.:3/9/80- Party Name: PLANSEE Meet No/Date:15/80- Deferred

|

. ALC2/2017 INDIA HIGH ALC2/2017

PERFORMANCE 24.10.2017

MATERIALS ~ PVT|

? LTD |
HQ File RLA File Lic.No/Date:071011148 Defer ‘
:01/80/050/00181/AM18 :07/24/040/00300/AM17 6 Date:

;/ / 26.04.2017 05.12.2017 |

Decision : The Committed noted that iri%or"rnat'io’nwﬁiriiishéd by the firm sent to DIPP on |
19.9.2017. Case is deferred to 5.12.2017. ‘

" [Case  No.:5/9/80- Party NamePLANSEE Mect No/Date:15/80- Deferred |
ALC2/2017 INDIA HIGH ALC2/2017
;PERFORMANCE 324. 10.2017
MATERIALS PVTy
L LTD 1 |
%0 HQ " File RLA ~ File Lic.No/Date: 071011148 Defer |
-01/80/050/00183/AM18 :07/24/040/00298/AM17 | 7 Date
‘/ / 26 04.2017 05 12. 2017
Decision : The Committed noted that information furnished by the firm sent to DIPP on|
19.9.2017. Case is deferred to 5.12.2017. ‘
. Case No.:55/3/80- Party Name:FRIZAIR Meet " No/Date:15/80- Deferred |
ALC2/2017 EPRIVATE LIMITED ALC2/2017 ;
‘ ’; " 24 10.2017 %
. HQ File RLA o File Lic.No/Date:091006497 Defer
:01/80/050/00055/AM18 | :09/24/040/00028/AM18 4 Date:
%10 :/ ‘/ 27 04.2017 05.12. 2017
6 | .
Declsmn  The Comm|ttee noted that hard copy of the apphcatlon nort recelved
Letter sent to RA Hyderabad on 12.6.2017 and reminder sent vide e mail on
24.10.2017.. It is decided to send final reminder to furnish hard copy of
application within 15 days failing which case will be closed.. Case is deferred to
105 12.2017.
" lCase  No.:4/9/80- Party Name:PLANSEE Meet " No/Date:15/80- Deferred
‘f ALC2/2017 INDIA HIGH ALC2/2017
1 EPERFORMANCE 24.10.2017 ; 1
L MATERIALS PVT| ;
i LTD | |
§HQ File RLA File 'Llc.No/Date:071011149 Defer
-01/80/050/00182/AM18 :07/24/040/00305/AM17 | 9 Date: :
; !/ :/ 128.04.2017 105.12.2017
%&lor Geﬂemfiﬁggremade
}g Dlrectorat:‘g’:ﬂzral of Forelgn Trade
arforsa /Deptt. of Commerce

A AXHIR/ Govt. of India
hi
Udyog Bhawan, New Dol
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eDec1smn . The Committed noted that information furnished by the firm sent to DIPP ¢ on
19 9 2017 Case is deferred to 5 12 2017

Case No.:6/9/80- Party Name:PLANSEE Meet ~ No/Date:15/80- Deferred
'ALC2/2017 INDIA HIGH ALC2/2017
i PERFORMANCE 24.10.2017
MATERIALS PVT |
ILTD
jHQ File ?RLA File }Llc.No/Date:O71011149 Defer
-01/80/050/00184/AM18 :07/24/040/00301/AM17 |7 Date:

|
|
|

 119.9.2017. Case is deferred to 5.12.2017.

{
1

10
19

11
0

|

|
|

11 |

1

/ / 28.04.2017 05.12.2017 |

Decision : The Committed noted that inforrnafion fumished by the firm sent to DIPP on

lCase  No:15/12/80- Party  Name:SHIV Meet No/Date:15/80- Deferred
ALC2/2017 HYDROMET IALC2/2017 |
| 24.10.2017 |
HQ File RLA ~ File LlC No/Date: 241004221 Defer i
:01/80/050/00229/AM18 :24/24/040/00004/AM18 |1 Date:

/ / 19 05.2017 05.12.2017

Decrsron The Committee noted that the applrcatron of the firm sent to Mrnrstry?

of Mrnes for therr comments Case |s deferred to 5 12 2017

[Case  No.:15/9/80-Party  |Meet No/Date:15/80- Deferred
ALC2/2017 Name:MACAWBER 'ALC2/2017
BEEKAY PVT LTD 24.10.2017
HQ File RLA File ch No/Date:051040265 Defer
:01/80/050/00193/AM18 | :05/24/040/00079/AM18 8 Date:

E/ / 22 05.2017 ‘305.12.2017

Decision : The Committee noted that the frrm s applrcatron has been sent DHI%
for examrnatron and comments on 2 8. 2017 Case is deferred to 5. 12 2017

(Case No.:1/12/80- Party Meet  No/Date:15/80- Deferred |
ALC2/2017 Name:INTERPUMP  |ALC2/2017
| HYDRAULICS INDIA| 24 10.2017 |
PVT.LTD.,
HQ ~ File RLA " File | Llc No/Date:041016315 Defer
-01/80/050/00215/AM18 :04/24/040/00037/AM18 0 Date:
/ v 25 05.2017 05.12.2017

%
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Declswn The Committee noted that the firm'’s apphcatlon has been sent DHI
for exammatlon and comments on 6 9 2017 Case is deferred to 5 12 2017

el

Case " No.:2/12/80- Party Meet  No/Date:15/80- Deferred ,
ALC2/2017 jName FREUDENBERG ALC2/2017 i
FILTRATION 24.10.2017

TECHNOLOGIES

INDIA PVT.LTD. |
HQ File RLA File Lic.No/Date:311006675 Defer
-01/80/050/00216/AM18 :31/83/040/00158/AM17 9 Date:

22

|

|
4

11
5 |

/ / 25 05.2017 r05.12.2017

Declsnon - The Commlttee noted that DIPP has raised deflcrency ‘vide their ID
No 12/67/2017-TSW/137 dated 12.9.2017. Letter sent to the firm vide e-mail on
18 10 2017 to furmsh the |nformat|on Case is deferred to 5 12 2017 »

Case No.:20/9/80- Party Name:CORNING ‘Meet  No/Date:15/80- Deferred

ALC2/2017 TECHNOLOGIES 'ALC2/2017

| FNDIA PVT LTD 24.10.2017

;HQ ~ File RLA File [Lic.No/Date: 051040302 Defer
:01/80/050/00198/AM18 | :05/23/040/00081/AM18 19 Date:

/ / 05.06.2017 05.122017

Declslon : The Committee noted that the firm’s appllcatlon has been sent to MEIT

on26.7. 2017 for examlnatron and comments. Case is deferred to 5.12.2017

"’éce;;* T No.21/9/80-Paty  Meet  No/Date:15/80- Deferred
iALC2/2017 Name:MACAWBER | ALC2/2017
BEEKAY PVT LTD 24.10.2017
HQ File RLA File [Lic. No/Date: 051040304 Defer
-:01/80/050/00199/AM18 :05/24/040/00114/AM18 | 7 ‘Date:

/ v 06.06.2017 L05.12.2017

1

De(:lSlon The Commlttee noted that the firm’s appllcatron has been sent to DHI
on 2.8.2017 for their examination and comments. Letter sent to the firm vide e- |

marl on 18 10. 2017to furnish the rnformatlon Case is deferred to 5 12. 2017

case No32/9/80- fPaffy - ~ Meet No/Datezl“Sv/S(r)v- ;ApproVe t
ALC2/2017 Name:UNDERCARRIAG ALC2/2017 d
E AND TRACTOR 24.10.2017
PARTS PVT.LTD.
HQ  File RLA ' File §Lic.No/Date:031081383

:01/80/050/00210/AM1 :03/95/040/00182/AM18/ : 4

[*:b/?\ . SI\CI—‘
4 <> Tarser <ararg,
b lrector Ge'\eral of Forelgn Trade

2o



" Decision : The commitiee decided to ratify the norms on repeat basis ~as per
- their Advance Authorization No. 0310781233 dated 09.05.2014 ratified in NC|
' meeting No. 19/80 dated 09/12/2014 as recommended by the DIPP vide their|
| ID.No12/73/2017-TSW/115 dated 23.10.2017. as under :- |

1. Quantities of import items at SI. No. 1 to 6 may be allowed on net to net basis
with accountability clause. '

2. Quantity of import item at Sl. No. 7 may be allowed as applied for i.e. 4840 Kgs. |
being less than 1.25% of FOB value of exports. i

3. Quantity of import item at SI. No. 8 may be allowed as 1043819 Kgs. as 1.353%

= Kg./Kg. content in the export products after taking 1/3" recovery from scrap. ‘

|

. RA concern may take further necessary action accordingly.

|

ICase  No.:11/9/80- Party Name:DOOWON Meet  No/Date:15/80- EDeférréd

ALC2/2017 AUTOMOTIVE 'ALC2/2017 z
5 'SYSTEMS INDIA 24.10.2017 E [
| PRIVATE LIMITED ‘ : ;
11 iHQ File ;RLA File Lic.No/Date:041016319 Defer ;
6 :01/80/050/00189/AM18 :04/24/040/00055/AM18 |3 Date: ;
- / 08.06.2017 05.12.2017 |

- [Decision : : The Committee noted that the firm’s application has been sent to DHI
' lon 26.7.2017 for examination and comments and letter sent to the firm vide e-|
' mail on 24.10.2017 to furnish the information. . Case is deferred to 5.12.2017

Case  No.:14/9/80- Party Name:DOOWON [Meet  No/Date:15/80- Deferred

ALC2/2017 AUTOMOTIVE \ALC2/2017
|| SYSTEMS INDIA 24.10.2017
|| PRIVATE LIMITED | ;
il 1 HQ File RLA File Lic.No/Date:041016319 Defer
- :01/80/050/00192/AM18 :04/24/040/00056/AM18 |4 Date: ;

/ / 08.06.2017 05.12.2017 |

Decision : The Committee noted that the firm's application has been sent to DHI/
'on 26.7.2017 for examination and comments and letter sent to the firm vide e-|
' |mail on 24.10.2017 to furnish the information. . Case is deferred to 5.12.2017

" lCase  No.:16/9/80- Party  Meet No/Date:15/80- [Deferred |
ALC2/2017 Name:SPRAYTEC ALC2/2017

1 | (INDIA) LTD., 24.10.2017

8 HQ "~ FileRLA File [Lic.No/Date:051040310 [Defer
:01/80/050/00194/AM18 :05/24/040/00133/AM18 |5 Date: |
/ / 13.06.2017 /2 05.12.2017
| S . -hoteA 5.~ 72 ¢ S et
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Decnsnon The Commlttee noted that DIPP has raised defrcrency vide their ID. No
12/67/2017—TSW/144 dated 12.9.2017 and letter sent to the firm vide e-mail on*
24 10. 2017 Case is deferred to 5 12 2017

§

i

Case  No.:27/9/80- Party Name:TERUMO Meet  No/Date:15/80- Deferred

ALC2/2017 PENPOL  PRIVATE ALC2/2017
LIMITED 24.10.2017
| HQ File RLA File Lic.No/Date:531001941 Defer |
11 :01/80/050/00205/AM18 :53/24/040/00003/AM18 |7 Date: |

;9

H
|

|

%
i

i
|
|
|

ICase  No.:17/9/80- Party Name:WINTAGE Meet  No/Date:15/80- Deferred

/ / .15 06.2017 105.12.2017

Eﬁéﬂci’s_iohh The Commlttee noted that the firm's apphcatron has been sent to
'MSME on 26.7.2017 for examination and comments. Case is deferred to
5 12 2017 g

ALC2/2017 ENGINEERS & [ALC2/2017
(CONSULTANTS PVT. 24.10.2017
, LTD.

”HQ - ~ File RLA  File LIC No/Date:051040314 Defer

12 :01/80/050/00195/AM18 :05/24/040/00070/AM18 S - Date:
0

| 05.12.2017.

/ / 16.06.2017 ‘»05.12.2017%

!

'Dec1s1on . The Commlttee noted that the firm’s apphcatlon has been sent to DIPP
:on 26.7.2017 for examination and comments and deficiency letter sent to the |
firm vide email on 7.9.2017 to furnish information Case is deferred to

Case  No.7/9/80-Paty  Name:INDUS|Meet  No/Date:15/80- Deferred
ALC22017 REFRIGERATION | ALC2/2017 |
PVTLTD 24.10.2017

'HQ © FleRLA File|LicNo/Date:041016324 Defer

12 :01/80/050/00185/AM18 | :04/24/040/00038/AM18 0 Date:
1

i

—
|

/ / 19.06.2017 ;05.12.2017§

Declsmn "The Committee noted that DIPP has raised defrcrency vrde their ID
No 12/67/2017-TSW/147 dated 12.9.2017 and letter sent to the firm vide e- mall

on 24 10 2017 Case is deferred to 5 12 2017

“ICase  No.:17/12/80- Party Name:GODREJ & Meet  No/Date:15/80- Closed | |

%122 ALC2/2017 BOYCE MFG. CO. ALC2/2017

ILTD., 24.10.2017

P. SlNCi‘
v _ ﬁﬂ/K =aTaTe

Deputy D\rector Ge'\eral of Forelgn Trade

3;/ irectorate General o( Forclgn Tredc
gn%m frar/Deptt. of Commerce
HIX HQHFT(/Govt of india
qaA, AR fa<=< ‘r\ e
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HQ ~ FileRLA " File Lic.No/Date: 0310814085 o
:01/80/050/00231/AM18/ :03/94/040/00214/AM18/ 19.06.2017 | |

3 Decnsmn "The committee noted that the said case has already approved in meetmg no
g 12 dated 12 9 2017 It is dec1ded to Wlthdraw the case from agenda

i

. Case No.:10/9/80- Party Name:S AND P Meet No/Date:15/80- Deferred
%ALC2/2017 ENTERPRISES 'ALC2/2017
24.10.2017 ;
, *HQ File RLA ' File LIC No/Date:041016324 Defer ;
12 :01/80/050/00188/AM18 | :04/24/040/00058/AM18 |7 Date: ,
;3 i/ ;/ 20 06.2017 05.12.2017 |

i;ADVchVi's'i‘on : The Committee noted that the firm's application has been sent to‘f
- MSME on 26.7.2017 for examination and comments. Case is deferred to
| 15.12.2017. ~

Case No.:12/9/80- Party Name:HELVOET Meet  No/Date:15/80- Deferred

. |ALC2/2017 RUBBER AND ALC2/2017
- PLASTIC 24.10.2017
TECHNOLOGIES ‘;
INDIA P L ; ,‘
HQ ~ File RLA File Lic.No/Date:311006678 Defer
14 -01/80/050/00190/AM18 :31/83/040/00046/AM18 8 Date:

/ / 20.06.2017 05.12.2017@
{bé"c{;{&n} The Cotnm1ttee noted ‘that the flrms appllcatlon hads“ béen sent tcS%

" DIPP on 282017 for examination and comments. Case is deferred to|
15.12..2017. ‘

Case  No.:8/9/80- Party Meet  No/Date:15/80- Deferred
;ALC2/2017 Name:AUTOCOMP \ALC2/2017
| CORPORATION 24.10.2017
| PANSE PRIVATE|
o LIMITED |
: HQ ~ File RLA File Lic.No/Date:311006678 Defer '
12 :01/80/050/00186/AM18 |:31/83/040/00044/AM18 |9 Date:

{ i |
| { ‘
i i |

5 / 21062017 05.12.2017,

'Decision : The Committee noted that the firm's appllcatlon has been sent to DHI
on 26.7.2017 for examination and comments and deficiency letter sent to the
firm vide e mail on 7.9.2017. It is decided to send final reminder to the firm to|
furnish reply failing which the case will be rejected without further notice with|
5 d|rect|on to pay appllcable custom duty w1th mterest of EODC Ca e is deferred |

P ’“ﬁq-rsrm PSINGH
‘- 0% <qTa
Depuyy '*' or Gaﬂaral of Forelgn Trade
8} Directorate General of Forelgn Trade
arforoT  faMT/Deptt. of Commerge
IR ARBIR/ Govt. of indla

TErRT "I, A
uUdyog Bhawan, New ;J’)'h'
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Case No.:23/9/80- Party rMeet " No/Date:15/80- Deferred
ALC2/2017 Name:SPIROTECH |ALC2/2017
‘ HEAT EXCHANGERS 24 10.2017

PVT. LTD ~
HQ " File RLA File jL1c.No/Date:0510403.’20 Defer
-01/80/050/00201/AM18 :05/24/040/00085/AM18 5 Date:
;/ / 22.06.2017 f05.12.2017?

sDecnsnon : The Committee noted that deﬁmency raised by DlPP V|de thelr
U.O.No. 12/58/2017-TSW /170 dated 01.8.2017. Letter sent to the firm to
furnish information vide e mail on 07.9.2017. It is decided to send final reminder |
to the firm to furnish reply failing which the case will be rejected without further
notice with direction to pay applicable custom duty with interest of EODC. Case

. lis deferred to 5.12.2017.

Case No.:13/9/80- Party Name:EMERSON Meet  No/Date:15/80- Deferred |
ALC2/2017 CLIMATE 'ALC2/2017 ’
’ TECHNOLOGIES 24.10.2017
INDIA PVT LTD ,
HQ File RLA ' File L1c No/Date: 311006679 Defer %
:01/80/050/00191/AM18 :31/82/040/00228/ AM17 5 Date:

3/ / 23.06.2017 05.12.2017
De(:lSlon : The Committee noted that def|C|ency raised by DIPP vide thelr
‘U O.No. 12/58/2017-TSW /171 dated 01.8.2017. Letter sent to the firm t0g
furnish information vide e mail on 07.9.2017. It is decided to send final reminder|
to the firm to furnish reply failing which the case will be rejected without further|
inotlce with direction to pay applicable custom duty with interest of EODC. Case

is deferred to 5.12.2017.

“Case  No.19/9/80-Party  Name:NIPRO Meet  No/Date:15/80- Deferred |

2
8

ALC2/2017 INDIA ALC2/2017
- CORPORATION 24.10.2017

PRIVATE LIMITED |
HQ  FileRLA "~ File [Lic.No/Date:311006679 Defer
‘01/80/050/00197/AM18 :31/83/040/00047/AM18 6 Date: *

/ / 23.06.2017 05.12.2017 |

Declsmn . The Committee noted that |nformat|on furnished by the firm is belng

sent to DlPP Case |s deferred to 5 12 2017

Case  No.8/12/80-Party  Name:BLISSMeet  No/Date:15/80- Deferred
ALC2/2017 '/ANAND PVT.LTD., ALC2/2017
rade
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HQ  FileRLA  File|LicNo/Date:051040323 Defer
:01/80/050/00222/AM18 :05/23/040/00103/AM18 3 Date:

;/ :/ 27 06.2017 05.12.2017 |
Decision : : The Committee noted that firms ‘application sent to DIPP on|
5 9.2017 for their examination and comments and letter sent to the firm on
24 10 2017 to furnrsh the |nformat|on Case is deferred to 5 12 2017

Case  No.:22/12/80- Party Name:LEVRAM Meet  No/Date:15/80- Deferred

g }ALC2/2017 ILIFESCIENCES PVT ALC2/2017

LTD 24.10.2017 |
HQ File RLA File Lic.No/Date:031081447 Defer ;
13 :01/80/050/00236/AM18 | :03/95/040/00240/AM18 3 Date: %
0 g/ / 05 07.2017 05.12.2017 1

1Dec1s10n : The Committee noted that the firm's apphcatron has been sent to DIPP
i( chemical ) on 5.9.2017 for examination and comments. Case is deferred to|
05.12.2017.

© iCase  No.:10/12/80- Party Name:MAGPPIE Meet No/Date:15/80- Deferred

ALC2/2017 INTERNATIONAL | ALC2/2017
] LTD. 24.10.2017
EHQ File RLA File [Lic.No/Date:051040334 Defer
13 :01/80/050/00224/AM18 :05/24/040/00163/AM18 2 Date:
1

2/ / 06.07.2017 05.12.2017 |

g DCCISlon The Committee noted that f)lPMP' has raised de'ficienCy'Vide Nthewiri
ID No. 12/67/2017-TSW/161 dated 12.9.2017 and letter sent to the firm on
24 10 2017 to furnlsh the mformatron Case |s deferred to 5. 12 2017.

" Case  No.:18/12/80- Party Name:GODREJ & Meet ‘No/Date:15/80- Approve

- ALC2/2017 BOYCE MFG. CO. ALC2/2017 d
| LTD., 24.10.2017
HQ B " FileRLA File Lic.No/Date:031081452 ..
.01/80/050/00232/AM18 :03/94/040/00290/AM18 |9
/ I/ 10. 07.2017

‘13 Decision : . The committee decided to ratify the noms as recommended by the
2 DIPP vide their 1D.No12/73/2017-TSW/132 dated 23.10.2017. as under :- ‘

1. Net Empty weight of 48320 Kgs. may be specified with the
quantities of each export product at SI. No. 1 & 2.
f 2. Net Empty weight of 61481 Kgs. may be specified with the quantrty
? of each export product at Sl. No. 3 to 6.

25~
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of each export product at Sl. No. 7 to 10. ;

4. Net Empty weight of 54050 Kgs. may be specified with the quantlty
of each export product at SI. No. 11 to 14. |

5. Net Empty weight of 40492 Kgs. may be specified with the quantlty
of each export product at SI. No. 15 & 16.

6. Net Empty weight of 76944 Kgs. may be specified with the quantlty
of each export product at SI. No. 17 to 20.

7. Word “Relevant” may be prefixed with the description of |mport
items at SI. No. 1to 5 & 13 to 18. ~

8. Quantity of import item at SI. No. 1 may be allowed as 250035 Kgs
as 1.05 Kgs./kg. content in the export products.

9. Quantity of import item at SI. No. 2 may be allowed as 19417 Kgs ’
as 1.304 Kgs./kg. content in the export products after taking 1/3")
recovery from scrap.

10. Quantity of import item at SI. No. 3 may be allowed as applied for‘
i.e. 43280 Kgs. as 1.05 Kgs./kg. content in the export products. f

11. Quantity of import item at SI. No. 4 may be allowed as 16838 Kgs
as 1.10 Kgs./kg. content in the export products after taking 1/3™
recovery from scrap.

12. Quantity of import item at SI. No. 5 may be allowed as 104973 Kgs
as 1.054 Kgs./kg. content in the export products after taking 1/3
recovery from scrap. »

13. Quantity of import item at SI. No. 6 may be allowed as 466 Nos. on |
net to net basis. Duty free weight of this item may be allowed as
applied for i.e 35630 Kgs. inclusive of 5% wastage. :

14. Quantity of import item at SI. No. 7 may be allowed as 376 Nos. on |
net to net basis. Duty free weight of this item may be allowed as |
applied for i.e 157068 Kgs. inclusive of 5% wastage. :

15. Quantity of import item at SI. No. 8 may be allowed as 86 Nos. on|
net to net basis. Duty free weight of this item may be allowed as|
44588 Kgs. inclusive of 72 % wastage after taking 20 % recovery
from scrap. l

16. Quantity of import item at SI. No. 9 may be allowed as 76 Nos. on |
net to net basis. Duty free weight of this item may be allowed as
174066 Kgs. inclusive of 21 % wastage after taking 20 % recovery
from scrap.

17. Quantity of import item at SI. No. 10 may be allowed as 120 Nos
on net to net basis. Duty free weight of this item may be allowed asi
117074 Kgs. inclusive of 61 % wastage after taking 20 % recovery
from scrap.

18. Quantity of import item at SI. No. 11 may be allowed as 56 Nos. on |
net to net basis. Duty free weight of this item may be allowed as?
applied for i.e 166076 Kgs. inclusive of 5% wastage. :

19. Quantity of import item at SI. No. 12 may be allowed as 68 Nos. on
net to net basis. Duty free weight of this item may be allowed as
applied for i.e 1634 Kgs. inclusive of 5% wastage.

20 Quantlty of |mport |tem at SI. No 13 may be allowed as 54206‘
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[ iEase ~ No.:20/12/80- iP‘arrrt'yr Name:l & T-Meet No/Date: 15/80- Deferred

Kgs. (53947 Meters) mcluswe of 3 % wastage as requnred forl
manufacture of U-tubes. f

21. Quantity of import item at SI. No. 14 may be allowed as 506 Kgs
(631.2 Meters) inclusive of 2 % wastage. ’

22. Quantity of import item at SI. No. 15 may be allowed as 44157
Kgs. (39782 Meters) inclusive of 2 % wastage.

23. Quantity of import item at SI. No. 16 may be allowed as 79446
Kgs. (56359 Meters) inclusive of 3 % wastage, as required for
manufacture of U-tubes..

24. Quantities of import items at SI. No. 17 & 18 may be allowed as
4665.7 Kgs. & 862.8 Kgs. respectively as 1.02 Kgs./kg. content m
the export products. ;

; 25. Quantity of import item at SI. No. 19 may be allowed as 75136 Kgs. |

; (14766 Nos.) on net to net basis. E

? 26. Quantity of import item at SI. No. 20 may be allowed as 5890 Kgs. |

(1568 Nos.) on net to net basis ,

E 27. Quantities of import items at SI. Nos. 21 & 23 may be allowed as

‘ 9042 Kgs. each. *

; 28. Quantities of import items at SI. Nos. 22 & 24 may be allowed as

i 41784 Kgs. & 37454 Kgs. respectively.

. RA concern may take further necessary action accordingly.

ALC2/2017 MHPS TURBINE ALC2/2017 |
'GENERATORS 24 10.2017 ‘
; PRIVATE LIMITED 1 ~ ,
HQ File RLA File [Lic.No/Date:031081452 Defer
:01/80/050/00234/AM18 | :03/95/040/00122/AM18 4 Date:

/ / 10.07.2017 §05.12.2017 |

Dec1s10n ‘The Commlttee noted that the firm's appllcatlon has been sent to DHI
on 5.9.2017 for examination and comments. DHI raised deficiency vide their|
ID No. TSWB 3/67/2016 dated Nil and letter sent to the firm vide e-mail on
‘24 10.2017 to furnish the |nformat|on Case is deferred to 5. 12 2017

Case No.:11/12/80- Party Meet  No/Date:15/80- Deferred
ALC2/2017 Name:SPIROTECH ‘ALC2/2017
'. HEAT EXCHANGERS 24 10.2017

IPVT. LTD ‘
HQ File RLA File LlC No/Date:051040337 iDefer
:01/80/050/00225/AM18 :05/24/040/00157/AM18 |7 Date:

\/ / 12 07.2017 ,05.12.2017

Decision : The Commlttee noted that DIPP has raised deﬂcnency vide their|
I D No 12/67/2017 TSW/164 dated 12 9 2017 and Ietter sent to th flrm V|de e-
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mail on 24.10.2017 to furnish the information. Case is deferred t0 5.12.2017. |

o jCasze  No.:9/12/80- Party Name:SMC Meet  No/Date:15/80- IgDeferred

ALC2/2017 PNEUMATICS |ALC2/2017 : g

| (INDIA) PRIVATE 24.10.2017 ; 5
LIMITED ,

HQ * File RLA "~ File LicNo/Date:051040340 Defer
:01/80/050/00223/AM18 :05/24/040/00172/AM18 2 Date: |
/ i/ 14.07.2017 05.12.2017

13 |
5

s sDec1816lt : The Committee noted that DIPP ‘has raised def|C|ency vide thelr
' 1.D.No. 12/67/2017-TSW/166 dated 12.9.2017 and letter sent to the firm vide e-%
f ma|I on 24. 10. 2017 to furnlsh the mformatlon Case is deferred to 5 12 2017

“[Case  No.:12/12/80-Party  Name:LEEL Meet No/Date:15/80- Deferred
. |ALC22017 ELECTRICALS \ALC2/2017
| LIMITED 24.10.2017
? HQ File RLA File Lic. No/Date:051040345 Defer
13 :01/80/050/00226/AM18 :05/23/040/00161/AM18 |1 Date:

;6 / / 119.07.2017 05.12.2017 |

Decision : The Committee noted that DIPP has raised deficiency vide their
%I.D.No. 12/67/2017-TSW/166 dated 12.9.2017 and letter sent to the firm vide e-|
mail on 24.10.2017 to furnish the information. Case is deferred to 5.12.2017. '

" [Case  No.:14/12/80-Party  Name:GOLD Meet  No/Date:15/80- Deferred
. ALC212017 MOHUR  PROFILES ALC2/2017 |
L LIMITED 24.10.2017

 HQ  FieRLA " File|LicNo/Date:051040350 [Defer |
|3 :01/80/050/00228/AM18 :05/23/040/00156/AM18 |1 Date:

5 1/ / 25.07.2017 05.12. 2017‘

'DCCISlon . The Committee noted that the def10|ency raised by DIPP ( Chemlcal )
V|de I.D. No. 7/386/2017/TSW dt. 22.9.2017. It is decided to send letter to the
iflrm to furnish following information.Case is deferred to 5.12.2017.

Case  No.:6/12/80- Party Name:TERUMO Meet  No/Date:15/80- Deferred |
ALC2/2017 PENPOL  PRIVATE ALC2/2017
LIMITED 24.10.2017

?13 HQ ~ FileRLA  File LicNo/Date:531001946 Defer
8 :01/80/050/00220/AM18 :53/24/040/00006/AM18 '8 Date: |
LV / 27.07.2017 05.12.2017 |

;

ce n recelved

= 1‘1’ =

DeCISlon The Commlttee noted that the f|rm s appllcatlon has be
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Caseis deferred t0 5.122017.

' lCase  No.:13/12/80- ?Party Name:DEE 'Meet ~ No/Date:15/80- | Deferred

. |ALC2/2017 DEVELOPMENT ALC2/2017 |
ENGINEERS LTD.  24.10.2017

. HQ  FileRLA File Lic.No/Date:051040353 Defer

1;3 :01/80/050/00227/AM18 :05/23/040/00163/AM18 3 Date: |
i / 28.07.2017 05.12.2017 |

" [Decision : The Committee noted that the firm’s application has been sent to DHI
. |on5.9.2017 for examination and comments. Case is deferre‘d‘ to 5122017

Case  No.:9/15/80- Party Name:GODREJ & Meet ~ No/Date:15/80- Deferred |

ALC2/2017 BOYCE MFG. CO. ALC2/2017

LTD., 24.10.2017 |
4 HQ FileRLA  File[LicNo/Date:031081504 Defer
o 01/80/050/00263/AMI18 :03/94/040/00379/AM18 9 Date: |
,y/ / 07 08.2017 05.12.201 |

, 7 .
Decision : The Committee noted that the application of firm sent to DIPP on
16 10 2017 for examlnatlon and comments Case is deferred to 5. 12 2017

Case No.:5/15/80- ?Party Name:MICRON Meet ~ No/Date:15/80- Approve
ALC2/2017 INSTRUMENTS PVT ALC2/2017 d ?
% LTD 24.10.2017 ;
HQ File RLA File LlC No/Date:051040367
:01/80/050/00259/AM18 :05/24/040/00209/AM18 8 ;
; j/ ;/ 16.08. 2017
,14 N e s . T

Decision : The committee decided to ratify the norms as recommended by the
;DIPP vide their ID.No12/73/2017-TSW/141 dated 23.10.2017. as under :-

1.  Net weight of export product may be specified as 366.75 Kgs.
» 2. Quantity of import item may be allowed as 2922.6 Kgs. as 7.97 Kgs./Kg.
content in export product after taking 6% recovery from scrap

. RA concern may take further necessary action accordingly.

Case ~ No.:7/15/80- Party Name:GODREJ & Meet No/Date:15/80- Deferred |
ALC2/2017 wBOYCE MFG. CO. |ALC2/2017 ~
! ILTD., 24.10.2017 :
214 EHQ File | RLA Flle Lic. No/Date 031081522 Defer 1
2 :01/80/050/00261/AM18 :03/94/040/00349/AM18 | 4 Date:
/ f/ 17 08.2017 105.12.201 |
z i |

Declsnon : The Commlttee noted that the appllcatlon of firm sent to DIPP oni
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§¢1W6:1'0W;2“()“ﬁ for examination and comments. Case'je ‘defe’r'redr to5122017

“lCase  No.8/15/80-Paty  Meet No/Date:15/80- Deferred

14 |

M.,W,M‘-...__Mi

14 |

 |Case  No.:2/15/80- Party Name:S AND P Meet  No/Date:15/80- Deferred |

ALC2/2017 Name:COTSWOLD ~ |ALC2/2017
ARCHITECTURAL  24.10.2017
PRODUCTS (INDIA)|

PVL.LID. I N
HQ ~ FileRLA  FileLicNo/Date:031081520 Defer
.01/80/050/00262/AM18 :03/94/040/01143/AM17 7 Date: |

,/ / .17 08.2017 105.12.201
| 1 ; !7 |

Decision : The Committee noted that the application of firm sent to DIPP on

216.10.2017 for examination and comments. Case is deferred to 5'12'201,,75, ,

|

éALC2/2017 ENTERPRISES 'ALC2/2017 : ;

f 24.10.2017 ,
HQ FlleRLA R Llc NNRYTIVE Defer |
:01/80/050/00256/AM 18 :04/24/040/00095/AM18 1 Date: |
e/ / 22 08.2017 i05-12-201 |

"ﬁeéis{en : The Commlttee noted that the application of firm sent to DIPP on

116.10.2017 for examination. DIPP stated that the matter is not concern to them|
and it is concern to DHI. It is decided to send the application to DHI for the|r

comments Case is deferred to 5 12 2017

«;Case No.:6/15/80- Party Meet  No/Date:15/80- Deferred |
ALC2/2017 Name:BOLDROCCHI  ALC2/2017

INDIA PVT LTD 24.10.2017

;HQ ' File | RLA File LlC No/Date:041016346 Defer
:01/80/050/00260/AM18 :04/24/040/00093/AM18 3 Date: .
/ / 24.08.2017 05.12.201 |

| t ‘7 |

Decision : The Committee noted that "{He”eppncation of firm sent to DHI on
16.10.2017 for examination and comments. Case is deferred to 5.12.2017.

Case No.:4/15/80- Party Name:EBM- Meet ~ No/Date:15/80- Approve |

ALC2/2017 PAPST INDIA ALC2/2017 d ~
PRIVATE LIMITED 24.10.2017 ,

HQ " File RLA File Lic.No/Date:041016349 :

:01/80/050/00258/AM18 :04/24/040/00097/AM18 5

/ / 01 09.2017

DeCISlon : The commlttee deC|ded to ratlfy the norms as recomm nded by the
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%RA concern may take further necessary action accordingly.

DIPP vide their 1D.No12/73/2017-TSW/146 dated 23.10.2017. as under :-

1. Quantities of import items at SI. No. 1 to 36 & 38 may be aIIowed
on net to net basis with accountability clause. ~
2. Quantity of import item at SI. No. 37  may be allowed as 1. 01
Kgs./Kg. content in export item. f

Case  No.:1/15/80- Party Name:FINOLEX Meet  No/Date:15/80- Deferred
ALC2/2017 CABLES LIMITED ~ ALC2/2017 | |
| 24.10.2017 |
HQ File RLA File Lic.No/Date:311006686 Defer |
:01/80/050/00255/AM18 :31/83/040/00039/AM18 6 Date:

/ / 11.09.2017 05.12.201 |
| 7 |

‘Decis‘u}h : The Commnttee noted that the appllcatlon of firm sent to MEITY on

16 10 2017 for examlnatnon and comments Case is deferred to 5.12. 2017

Case No.:3/15/80- Party Name:THERMAX Meet No/Date:15/80- Deferred |

'ALC2/2017 ILTD., ALC2/2017

» ‘ 24.10.2017 ,

’HQ File RLA File Lic.No/Date:311006686 Defer ,

:01/80/050/00257/AM18 ':31/83/040/00079/AM18 9 Date:

/ v 14.09.2017 05.12.201 |
7 t

Decision : The Committee noted that the ebplicetion of firm sent to DHI o‘nE
116.10.2017 for examination and comments. Case is deferred to 5.12.2017.

Manual cases

Case No. A/R-|M/s. Decon | HQF.No.01/80/050/00009/AM15/ | Lic. No. & date
01 India Plastics | DES.I

Meeting Pvt. Ltd., | RA.F.N0.31/83/040/00231/AM14 | 3110062832
No.15/18 Pune Date

Date: Request for revision of norms 26.02.2014
24.10.2017

Decision: The committee deliberated on the matter and decided to send a complete

set of application to DIPP ( CHEMICAL ) for their examination and comments.
Case is deferred to 5.12.2017.

G
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S.No.365

Case No. A/R-|M/s. Terumo | HQF.No.01/80/050/00073/AM16/ | Lic. No. & date
90 Penpol Ltd., | DES.I

Meeting No. RA.F.No.53/21/040/00002/AM10 | 5310008377
15/18 Date

Date: Request for fixation of norms 28.05.2009
24.10.2017

Decision: Firm’s application has been sent to MSME (Chemicals) on 08.03.2017 for
comments. Case is deferred to 5.12.2017.

S.No.366

Case No. A/R-| M/s. HQF.No.01/80/050/00489/AM15/ | Lic. No. & date
195 Transasia Bio | DES.|

Meeting No. | Medicals Ltd., | RA.F.N0.03/95/040/00564/AM15 | 5310008377
15/18 Mumbai Date

Date: Request for fixation of norms 28.05.2009
24.10.2017

Decision: Firm’s request dated 31.08.2015 has been sent to DEIT on 22.01.2016 for
comments. It is decided to remind DEIT to expedite their reply . Case is deferred to
5.12.2017.

S.No.367
Case No. A/R-|Mss. Azad | HQF.No0.01/80/050/00637/AM15 | Lic. No. &
107 Engineering /DES.I date
Meeting No. | Pvt. Ltd., | RA.F.N0.09/24/040/00542/AM1 | 0910061508
15/18 Hyderabad 5 Date
Date: 24.10.2017 Request for fixation of norms 08.01.2015

Decision: The committee noted that DHI has raised deficiency vide their 1.D No.
3/72/2017-TSW (B) dated 18.9.2017. letter sent to the firm vide e mail on
24 .10.2017. Case is deferred to 05.12.2017

S.No.368
Case No. A/R-|Mls. HQF.No0.01/80/050/00270/AM14/D | Lic. No. &
115 Automat ES.I date
Meeting No. | Irrigation RA.F.No.05/23/040/00199/AM14 0510362949
15/18 Pvt. Ltd., Date
Date: 24.10.2017 | Delhi Request for fixation of norms. 20.08.2013
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Decision: Firm's request dated 17.09.2016 has been sent to MSME (Chemical) on
07.10.2016 for comments. Case is deferred to 05.12.2017.

S.No.369
Case NoA/R —|M/s Shaktiman | F.No.01/80/050/00427/AM15/ | Lic. No. and
159 Rub Rolls P.|DES.I date
Meeting No. | Ltd., Kaithal. RLA 3310030078
15/18 No.33/24/040/00007/AM15 Date
Date: 24.10.2017 Request for re-consideration | 16.09.2014

for enhancement of norms (

for grant of higher wastage )

Decision: The committee noted that
their letter no. 7/327/17-TSW/119 dated 10.8.2017. letter sent to the firm vide e mail
on 18.10.2017 for their comments.. Case is deferred to 05.12.2017.

DIPP (TSW Section ) has raised deficiency vide

S.No.370

Case No.A/R - |M/s Nucon | F.No.01/80/050/00232/AM17/ | Lic. No. and

160 Aerospace DES.I date

Meeting No. | Pvt. Ltd., | RLA 0910063349

15/18 Hyderabad. No.09/24/040/00717/AM16 Date

Date: 24.10.2017 Request for ratification of | 02.03.2016
norms.

Decision: The committee deliberated on the matter and decided to send a complete
set of application to DIPP for their examination and comments.
Case is deferred to 5.12.2017..

S.No.371
Case No. AIR —| M/s F.No.01/80/050/00018/AM17/ | Lic. No. and
161 Deepeeka DES.I date
Meeting No. 15/18 | Exports  Pvt. | RLA 0510396524
Ltd., Meerut, | No.05/23/040/00371/AM16 Date
Date: 24.10.2017 | U.P. Request for ratification of | 04.12.2015
norms.

Decision The Committee noted that the firm’'s request dated 12.12.2016 has been
sent to MSME on 08.02.2017 for comments. Case is deferred to 05.12.2017.

S.No.372

Case NoA/R —-|M/s Apar | F.No.01/80/050/00263/AM17/ | Lic. No. and

179 Industries DES.I date

Meeting No. 15/18 | Ltd., Mumbai | RLA 0310805471
No.03/94/040/00205/AM17 Date

Date: 24.10.2017 Request for amendment of | 14.07.2016
norms.

Decision The Committee noted that the firm’s request has been sent to DEIT on

43
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[23.03.2017 for comments. Case is deferred to 05.12.2017. . K

S.No.373

Case No.A/R —|M/s Apar | F.N0.01/80/050/00291/AM17/ | Lic. = No. and

180 Industries Ltd., | DES.I date

Meeting No. | Mumbai RLA 0310806250

15/18 No.03/94/040/00284/AM17 Date

Date: 24.10.2017 Request for amendment of | 14.07.2016
norms.

Decision: The Committee noted that the firm’s request has been sent to DEIT on

23.03.2017 for comments. Case is deferred to 05.12.2017.

S.No.374
Case NoA/R —|M/s Bharat|F.No.01/80/050/00566/AM14/ | Lic. No. and
182 Heavy DES.I date
Meeting No. 15/18 | Electricals RLA 0410154551
Ltd., No.04/24/040/00227/AM14 Date
Date: 24.10.2017 | Tiruchirapalli | Request for | 23.01.2014
amendment/revision of
norms.

Decision: The Committee noted that BHEL vide their e mail dated 20.10.2017 has
submitted that validity of this licence extended till 22.12.2018 in line with contract
extension and requested to withdraw the application. The committee decided to
withdraw this case from agenda..

S.No.375
Case No.A/R - |M/s F.No.01/80/050/00036/AM17/DE | Lic. No. and
183 Godrej & | S.| date

Meeting No. 15/18 | Boyce RLA No.03/94/040/00621/AM16 | 0310800216
Date: 24102017 | Mfg. Co. [Request for  correction in | Date

Ltd., ratification of norms. 10.11.2015
Mumbai

Decision: The Committee noted the deficiency raised by DIPP vide letter No.
12/47/2017-TSW/183-A/R dated 20/06/2017 sent to the firm on 31.7.2017. and final reminder
sent to the firm on 18.10.2017. Case is deferred to 05.12.2017.

S.No.376
Case No.A/IR - 22 M/s Isgec | F.No.01/80/050/00092/AM17/D | Lic. No. and
Heavy ES.| date
Meeting No. 15/18 Engineerin | RLA 0510394195
g Ltd., | No.05/23/040/00004/AM16 dt.
Date: 24.10.2017 Noida. Request for re- | 11.05.2016
fixation/enhancement of import
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| | quantities. |
Decision The Committee noted that the firm’s request dated 06.04.2017 has been
sent to DIPP on 05.05.2017 for comments. Case is deferred to  05.12.2017.

SI.No.377
Case No.AIR -24 M/s. GEA | F.N0.01/80/162/00059/AM18/DES.|
Meeting No. 15/18 WESTFALIA RLA No.05/23/040/00125/AM16

SEPARATOR INDIA
PRIVATE LIMITED,
BANGALORE

Date:. 24.10.2017 Request of SEZ Bangalore for fixation
of Scrap/wastage norms for the export
product Decanter Centrifuge, Oll
purification unit as separator.

Decision: The Committee noted that the firm’s request dated 22.02.2017 has been

sent to MSME on 05.05.2017 for comments. Case is deferred to 05.12.2017.

[

SI.No.378

Case No.A/R - 25 M/s S AND | F.No.01/80/050/00053/AM17/ | Lic. No. and
W DES.I date

Meeting No. 15/18 JEWELLER | RLA 0710108479
Y PRIVATE | No.05/23/040/00125/AM16 Date

Dated: 24.10.2017 LIMITED, Request for re-fixation of | 08.07.2015
BANGALOR | norms.
E

Decision: The Committee noted that the firm’s request dated 26.04.2017 has been

sent to MSME on 05.05.2017 for comments. Case is deferred to 05.12.2017..

S.No.379
Case No.A/R - 26 M/s Clyde | F.No.01/80/050/00125/AM16/ | Lic. No. and
Bergemann | DES.I date
Meeting No. 15/18 India Private | RLA 0510394296
Limited, No.05/23/040/00049/AM16 Date
Dated: 24.10.2017 Noida. Request for amendment of | 19.05.2015
norms.

Decision: The Committee noted that the firm’s request dated 10.10.2016 has been
sent to MSME on 11.05.2017 for comments. Case is deferred to 05.12.2017.

S.No.380

Case No.A/IR - 27

M/s TPP
BoilersPvt.

F.No.01/80/050/00037/AM17/
DES.| .

Lic. No. and
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Meeting No. 15/18 Ltd. Mumbai | RLA 0310801039
No.03/95/040/00696/AM16 Date

Dated: 24.10.2017 Request for amendment of | 15.12.2015
norms.
Decision The Committee noted that the representative of the firm y appeared before
the committee meeting no 06 dated 20.6.2017.DHI raised deficiency vide their
ID.No. 3/72/2016-TSW (B) dated 13.9.2017. Letter sent to the firm vide e mail on
. to furnish information on following :-

Wastage calculation linking the drawing dimensions with the data indicated in table
may be provided.

Case is deferred to 05.12.2017.

Sl. No. 381
Case No.A/R —65 M/s  Larsen & | F.N0.01/80/050/00823/AM12/D | Lic.  No.
Tourbo Ltd., | ES.I/Part and date
Meeting No. 15/18 Mumbai RLA 031056412
No.03/95/040/00808/AM10 2 dated
Dated: 24.10.2017 Request for amendment of | 11.03.2010
norms.

Decision: The committee deliberated on the recommendation given by DHI vide their
ID.No 03/3/2011 dated 06.10.2017 and decided to defer the case to 05.12.2017.

SI. No. 382

Case No.A/R - 71 M/s. F.No.01/80/050/303/AM17/D | Lic. No. and date
Isgec ES.I
Hitachi

Meeting No. 15/18 Zosen RLA 0510398981
Ltd., No.05/23/040/00178/AM17 dated

Dated: 24.10.2017 Noida Request for re-ratification of | 04.07.2016

norms.

Decision The committee decided to modify the norms as recommended by the DIPP
ID.No 12/73/2017-TSW-A/R dated 23.10.2017. as under -

1. Net Fabricated weight of export item at SI. No. 1 may be modified from
550.854 MT to 525.854 MT.

2. Quantity of import item at SI. No. 1 may be reduced from 328532 Kgs. to
320532 Kgs.

3. Weight of import item at Sl. No. 1 may be reduced from 27930 Kgs. to
22500 Kgs.

4. Import items at S1. No. 17, 18, 19 & 21 may be deleted.

Sl | /K. P. SINGH
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RA concern may take further necessary action accordingly




Fresh case

SI. No. 383
AR - 69 M/s. L&T | F.No.01/80/0162/00845/AM12/DES.I/P | Lic. No. and date
Hydrocarbon | artl
ALC Meeting Engineering RLA No. 03/95/039/0000/AM12 0310643682 dated
No. 15/18 Ltd., , Mumbai 21.07.2011
Dated: Request for ratification of norms in
24.10.2017 respect of annual advance
authorisation.

Decision : The Committee deliberated on the matter and decided to ratify the norms based
on the recommendation of DHI as under. ( copy of recommendation given by DHI on agenda
is attached )

Percentage wastage as per SION C-1647 and components under GN -4 net to net basis .

RA concern may take further necessary action accordingly
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Department of Industrial Policy & Promotion

(TSW)

NC Meeting dated 24/10/2017 — Case No. 6/22/80 (M/s Zenith Precision (P) Ltd. ) (Advance

Authorization No. 0710106693 dated 18.09.2014)

Advance Authorisation may be ratified as under:

Quantities of import items may be allowed as under after taking 15% recovery from Aluminium
scrap & 5 % recovery from Stainless Steel Scrap:

— el
210

\—3\]0\;"2’

Sl Quantity in Kgs after | SI. Quantity in Kgs after Sl Quantity in Kgs after
No | 15% /5% recovery No 15% /5% recovery No. 15% /5% recovery
1. 377.76 21 104.66 53 24.24
2. 35.01 28 10.40 54 3.16
3, 20.86 29 4.10 55 62.91
4. 55.77 30 4.21 56 105.50
5. 48.12 31 84.73 57 44 .84
6. 32.97 32 136.06 58 10.14
7. 454.12 33 14.51 59 388.46
8. 24.85 34 4591 60 197.66
9. 20.76 35 1.15 61 319.57
10. | 11.65 36 0.29 62 252.02
11. |4.22 37 6.11 63 27.97
12. | 19.57 38 12.69 64 38.76
13. | 222.01 39 90.85 65 14.83
14. |53.89 40 31.37 66 28.55
15. |69.97 41 253.42 67 17.33
16. | 14.11 42 107.56 68 17.44
17. | 13.74 43 145.80 69 21.05
18. | 57.23 44 303.91 70 19.88
19. | 358.60 45 122.67 71 122.43
20. | 580.73 46 22.59 72 11.65
21 441.61 47 35.51 73 4.09
22. |12.33 48 27.97 74 6.16
23 110.50 49 44.22 75 2.11
24, | 128.77 50 19.53 76 553.42
25 32.16 51 55.28 77 68.33
26 36.17 52 7.07 78 215.57
Norms Committee may take a view. =
(S.K. Jain)

Norms Committee 1

DIPP No. 12/73/2017-TSW/2 dated 23.10.2017
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Development Officer
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 24/10/2017 -Case No. 48/23/80 (M/s Venus Industrial Corporation)
(Advance Authorization No. 3010103916 dated 29.12.2016)

Advance Authorization may be ratified as under:

1. Net weight of export product may be specified as 5127.62 Kgs.
2. Quantity of import item may be allowed as 17452 Kgs. as 3.40 Kgs./Kg. content
in export product after taking 20% recovery from scrap.

Norms committee may take a view
o

g g

k 3 I 3
(S. K. Jain)
Development Officer

Norms Committee 1
DIPP No. 12/73/2017-TSW/61 dated 23 /10/2017
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 24/10/2017 - Case No. 15/3/80 (M/s BGR Energy Systems Limited)
(Advance Authorization No. 0410162730 dated 19.01.2017)

Firm may be asked to submit the following details:

1. Information in respect of SI. No. 4, 5,6, 8,9 & 11 of Standard Deficiency Format,
export product wise.

2. Size/Specifications of import items at Sl. No. 2(DSS Pipes ) & 6 (DSS Seamless
Tubes ) and their quantities in meters.

3. Detailed calculations for the quantities of Pipes & Tubes (import items at Sl.
No. 2 & 6) supported by length and number of pipes/tubes in the export products.

4. For net weight of components to be manufactured from import item at SI. No.7,
details of components with net weights thereof may be indicated

Norms committee may take a view
—+ -

—
% Y Lay L“IJ_

(S. K. Jain)
Development Officer

Norms Committee I
DIPP No. 12/73/2017-TSW/67 dated 23 /10/2017
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 24/10/2017 - Case No. 56/23/80 (M/s GL & V India Pvt. Limited)
(Advance Authorization No. 3110066556 dated 20.01.2017)

Advance Authorisation may be ratified as under:

1. Word “Relevant” may be pre-fixed with the description of import item at SI. No. 1 and
its quantity may be allowed as 11740 Kgs. as 1.189 Kg./Kg. content in the export
product after taking 1/3" recovery from scrap.

2. Quantity of import item at SI. No. 2 may be allowed as 315 Kgs.

3. Quantities of import items at SI. No. 3, 4 & 6 to 29 may be allowed on net to net basis
with accountability clause.

4. Word “Relevant” may be pre-fixed with the description of import item at SI. No. 5 and
its quantity may be allowed as 6078 Kgs. as 1.22 Kg./Kg. content in the export product
after taking 1/3™ recovery from scrap.

Norms committee may take a view

k ’\,3\“\ vy
(S. K. Jain)

Development Officer
Norms Committee |

DIPP No. 12/73/2017-TSW/68 dated 23 /10/2017
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 24/10/2017 - Case No. 53/3/80 (M/s GL & V India Pvt. Limited)
(Advance Authorization No. 3110066640 dated 29.03.2017)

Firm may be asked to submit the following details:

1. Information in respect of SI. No. 3, 4,5 & 11 of Standard Deficiency
Format.

2. Information in respect of Sl. No. 14 of Standard Deficiency Format, in
respect of import item at SI. No. 5..

Norms committee may take a view
A
= B i
(S. K. Jain)

Development Officer
Norms Committee |

DIPP No. 12/73/2017-TSW/100 dated 23 /10/2017
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 24/10/2017 - Case No. 32/9/80 (M/s Undercarriage and Tractor Parts
Pvt. Limited) (Advance Authorization No. 0310813834 dated 07.06.2017)

Advance Authorisation may be ratified as under on repeat basis as per their
Advance Authorization No. 0310781233 dated 09.05.2014 ratified in NC meeting No.
19/80 dated 09/12/2014:

1. Quantities of import items at SI. No. 1 to 6 may be allowed on net to net basis with
accountability clause.

2. Quantity of import item at SI. No. 7 may be allowed as applied for i.e. 4840 Kgs. being

less than 1.25% of FOB value of exports.

Quantity of import item at SI. No. 8 may be allowed as 1043819 Kgs. as 1.353 Kg./Kg.

content in the export products after taking 1/3" recovery from scrap.

(US)

Norms committee may take a view

—_—t ~-
— L3 o] LOJL
(S. K. Jain)

Development Officer
Norms Committee |

DIPP No. 12/73/2017-TSW/115 dated 23 /10/2017
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Department of Industrial Policy & Promotion

(TSW)

NC Meeting dated 24/10/2017- Case No. 18/12/80 (M/s Godrej & Boyce Manufacturing
Company Limited ) (Advance Authorization No. 0310814529 dated 10.07.2017)

Aahhied
Norms may be medified as under:

1. Net Empty weight of 48320 Kgs. may be specified with the quantities of
each export product at SI. No. 1 & 2.

2. Net Empty weight of 61481 Kgs. may be specified with the quantity of each

export product at SI. No. 3 to 6.

Net Empty weight of 92808 Kgs. may be specified with the quantity of each

export product at SI. No. 7 to 10.

4. Net Empty weight of 54050 Kgs. may be specified with the quantity of each
export product at SI. No. 11 to 14.

5. Net Empty weight of 40492 Kgs. may be specified with the quantity of each
export product at SI. No. 15 & 16.

6. Net Empty weight of 76944 Kgs. may be specified with the quantity of each
export product at SI. No. 17 to 20.

7. Word “Relevant” may be prefixed with the description of import items at Sl.
No. 1to5 & 13 to 18.

8. Quantity of import item at SI. No. 1 may be allowed as 250035 Kgs. as
1.05 Kgs./kg. content in the export products.

9. Quantity of import item at Sl. No. 2 may be allowed as 19417 Kgs. as
1.304 Kgs./kg. content in the export products after taking 1/3" recovery
from scrap.

10. Quantity of import item at Sl. No. 3 may be allowed as applied for i.e.
43280 Kgs. as  1.05 Kgs./kg. content in the export products.

11. Quantity of import item at Sl. No. 4 may be allowed as 16838 Kgs. as
1.10 Kgs./kg. content in the export products after taking 1/3" recovery from
scrap.

12. Quantity of import item at Sl. No. 5 may be allowed as 104973 Kgs. as
1.054 Kgs./kg. content in the export products after taking 13" recovery
from scrap.

13. Quantity of import item at Sl. No. 6 may be allowed as 466 Nos. on net to
net basis. Duty free weight of this item may be allowed as applied for i.e
35630 Kgs. inclusive of 5% wastage.

14. Quantity of import item at SI. No. 7 may be allowed as 376 Nos. on net to
net basis. Duty free weight of this item may be allowed as applied for i.e
157068 Kgs. inclusive of 5% wastage.

15. Quantity of import item at SI. No. 8 may be allowed as 86 Nos. on net to
net basis. Duty free weight of this item may be allowed as 44588 Kgs.
inclusive of 72 % wastage after taking 20 % recovery from scrap.

W



16. Quantity of import item at SI. No. 9 may be allowed as 76 Nos. on net to
net basis. Duty free weight of this item may be allowed as 174066 Kgs.
inclusive of 21 % wastage after taking 20 % recovery from scrap.

17. Quantity of import item at SI. No. 10 may be allowed as 120 Nos. on net to
net basis. Duty free weight of this item may be allowed as 117074 Kgs.
inclusive of 61 % wastage after taking 20 % recovery from scrap.

18. Quantity of import item at SI. No. 11 may be allowed as 56 Nos. on net to
net basis. Duty free weight of this item may be allowed as applied for i.e
166076 Kgs. inclusive of 5% wastage.

19. Quantity of import item at Sl. No. 12 may be allowed as 68 Nos. on net to
net basis. Duty free weight of this item may be allowed as applied for i.e
1634 Kgs. inclusive of 5% wastage.

20. Quantity of import item at SI. No. 13 may be allowed as 54206 Kgs.
(53947 Meters) inclusive of 3 % wastage, as required for manufacture of
U-tubes.

21. Quantity of import item at SI. No. 14 may be allowed as 506 Kgs. (631.2
Meters) inclusive of 2 % wastage.

22. Quantity of import item at Sl. No. 15 may be allowed as 44157 Kgs.
(39782 Meters) inclusive of 2 % wastage.

23. Quantity of import item at SI. No. 16 may be allowed as 79446 Kgs.
(56359 Meters) inclusive of 3 % wastage, as required for manufacture of
U-tubes..

24. Quantities of import items at Sl No. 17 & 18 may be allowed as
4665.7 Kgs. & 862.8 Kgs. respectively as 1.02 Kgs./kg. content in the
export products.

25. Quantity of import item at SI. No. 19 may be allowed as 75136 Kgs.
(14766 Nos.) on net to net basis.

26. Quantity of import item at Sl. No. 20 may be allowed as 5890 Kgs.
(1568 Nos.) on net to net basis

27. Quantities of import items at Sl. Nos. 21 & 23 may be allowed as
9042 Kgs. each.

28. Quantities of import items at Sl. Nos. 22 & 24 may be allowed as
41784 Kgs. & 37454 Kgs. respectively.

Norms committee may take a view

o~

%/’ L3Vl
(S. K. Jain)

Development Officer
Norms Committee |

DIPP No. 12/73/2017-TSW/132 dated 23 /10/2017
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No.7/386/2017-TSW DIPP (chor)

DEPARTMENT OF INDUSTRIAL POLICY & PROMOTION
(TSW Section)

Subject : Advance Authorisation no. 0510403501 dated 25.7.2017.- M/s Gold Mohur
Profiles, New Delhi

Ref: DGFT UO. No: 01/50/228/AM-18/DES-1/460  dated5.9.2017.

The applicant firm may be requested to furnish the following information:

1. Manufacturing Process of the item of export, indicating wastage at each stage of
manufacture.

2. Justification for the high wastage in the manufacturing process of Rice Rollers.

3. Complete calculation for the requirement of raw material and Acronitrile Butadiene
Rubber, indicating calculation for computing the wastage incurred in the
manufacturing process of all raw used duly certified by a Chartered Engineer.

4. Justification for usage of different percentage of raw material for compounding of
Rubber in different lengths of Rice Rollers.

(NAND LAL)
Consultant

22.09.2017
DGFT (DES-1)
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 24/10/2017 -Case No. 5/15/80 (M/s Micron Instruments Pvt. Ltd.)
(Advance Authorization No. 0510403678 dated 16.08.2017)

Advance Authorization may be ratified as under on repeat basis:

1. Net weight of export product may be specified as 366.75 Kgs.
2. Quantity of import item may be allowed as 2922.6 Kgs. as 7.97 Kgs./Kg. content
in export product after taking 6% recovery from scrap.

Norms committee may take a view
e~ -

T —
/ L3V )
(S. K. Jain)
Development Officer

Norms Committee |
DIPP No. 12/73/2017-TSW/141 dated 23 /10/2017
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 24/10/2017 - Case No. 4/15/80 (M/s EBM-PAPST India Pvt. Limited)
(Advance Authorization No. 0410163495 dated 01.09.2017)

Advance Authorisation may be ratified as under:

1. Quantities of import items at SI. No. 1 to 36 & 38 may be allowed on net to
net basis with accountability clause.

2. Quantity of import item at SI. No. 37 may be allowed as 1.01 Kgs./Kg.
content in export item.

Norms committee may take a view - -
EEIINERY P
(S. K. Jain)
Development Officer

Norms Committee |
DIPP No. 12/73/2017-TSW/146 dated 23 /10/2017
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 24/10/2017- Case No. A/R-71 (M/s ISGEC Hitachi Zosen Limited)
(Advance Authorization No. 0510398981 dated 04.07.2016)

Norms may be modified as under: r

1. Net Fabricated weight of export item at Sl. No. 1 may be modified from
550.854 MT to 525.854 MT.

2. Quantity of import item at Sl. No. 1 may be reduced from 328532 Kgs. to
320532 Kgs.

3. Weight of import item at SI. No. 1 may be reduced from 27930 Kgs. to
22500 Kgs.

4. Import items at S1. No. 17, 18, 19 & 21 may be deleted.

Norms committee may take a view

- ~-

kj\_jha;],/)

Main)
¢lopment Officer

Norms Committee 1
DIPP No. 12/73/2017-TSW/71-A/R  dated 23 /10/2017




Fresh case

SI. No. 383
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[AIR-69

ALC Meeting
No. 15/18

Dated:
24.10.2017

M/s. L&T
Hydrocarbon
Engineering

Ltd., , Mumbai

F.No.01/80/0162/00845/AM12/DES.1/Partl

RLA No. 03/95/039/0000/Aii12

l

Request for ratification of norms in
respect of annual advance
authorisation.

Lic. No. and date

0310643682 dated
21.07.2011
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